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14.4 TTEIHL F TR Al ATAT FLA H TgeT STHT AT FH AT TITT ATHRET AT ASTAAT ITFEHT 5
HTeaTaTe et FeaT g faT T 0 & 7 TEI 65 H A Tda A AT TIAeq0r I 2 =6 2|

14.5 == fafagst & su-faffaw 14.1 % srefiw 7eftenaor & oo yoqa sraeT & |99 § Fears 61 aiis o Hf
STORfT St f& fafe=w 5 % siavia AR 2

14.6 SAT9ET T¥ FILATS Fd G0 IR AT I w17 Soqa Araad & qael | Afdich gadar/ersiHau/
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Thoredrr it oty & #rg ot afads;
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(4) St AT AUTST AT T WAL AT BOUE ®H gT Hr T ATl et @94t FwRars i o

wfafatest gq frarfate i si=r #wa & foro ST Ao s it S-asare 7 §97e" 7 a6ar g1 UEr
A=F-I2dTer  forw grferreer fReT 99et JErmhe (ATes dAHrsee) ATAT I9ihs Joar &9 & a9 §
ARATIATH ST TAT-9TH FHeT =t &l < F2 9%ar 5

Fordt T 78 wet foew =aten 3 o fAdteror wifererdt & @t srferenme 2 S 6 == fafaeaet & fAfeem 22
¥ sfeafaa g

TTEIFI . 5 [1797 & FII941 # [T Si4=qie "qI2e dFrace” #7 59 agi gNT GaT 13 THT-T77 77
TITFINET FT41 1777, 2013 (2013 #7T 18) #1 &1=7 141 & 337 797 & 797 St 9=7fwr &7+ 7
o gt FIT FET 3 I SR TE, 2006 (2006 7T 35) #1 &7 2(1)(F) 7 297 T 8

2. THUES -
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(37) ATET UTEF F A | T T2 A AT IBATE FA K T AHTHRAT AT TEQT (R ATHATA T AT TEATT 6
T UF NOrE (ST "HET Ao At wEardt §) ® 9§ gArtad Gresw o T ot sfage e st
AT T A, TAT TEATT il TP 6 Gael § AHRAT 6 AGH-3 H0T F Tidgad T F TATAT
FIAATAT Fls AT Hged Ul T SHTHAT 3l SR | ATUIT;

() FHTHRAT T TEATH T TAHIT FAAAT AFATHIT 6 AT H GATIAT TTgeh I TRl Grad FHT,

(%) FHTHRAT F I TEITT FTH D B Hd THT ATTF TEATAST TAT T€qTT Bl T FA 6 (70 FTHTRAT
FIT AT% H TR AT 7T FEqTasT STH R,

(%) FraTHRat g FTEl & FAuem F o shere O w9 § qifcrTaTeal Saar IEarl A9ar ararAy fi
ATTTT TZTAAT T,

(%) eI aafhes OifereTemee &, St fefa g1, arHisd o9& aaqeerd 2ar 9d | gaad sraar faswedt 1
TANT T § IR T TAT AT AT SAF9TF BT A1 Il ATALTF HgrIar HT;

(or) FoReft =T sreraT fondt weaT % Hag H qTESF F UTH HIS AW AT AT I7AT 3T L TRl @, ATadd AR
PICGIETSIIN




22

THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

(@) =3 % = # gt & i sr@r sy Rafa & ares 1 afaea sEwd 0T, 97 aTes w396

T F HAY H ATALT FA H gL TR F 3= AT Iqerey FIIUI;

() =g FiATora w2 o areeh 1 qiferfaat & ade § (6 T a<he qrae e sfaifora 7 2
(%) FHI-THT U TATHTAT SAFeFa=e T T 64-FATaT(4) FT TTATAT FATHT FT;
(8T) UTEH FT AT TFHI-THT T TATHATET srferfaas it g 41 Ft &7 it war, s aqar ge a9r

For/arieefae 1 ster wrw FAT AU §;

() TuwUe 7 FATSHT Heedt y=fera oot w1 arer gAtaa wam,
q) AT YT & T Tt Aqwar # FF HA AT FAl F F99 T off ITAA g TG I e FAM,
) ATAATE ATALU % HIAATITH HTAH! HT ATHLOT HT A qifereiemant & 7a & a9 Fraf 1 g0

FET AT THI-THT ¢ qArEeniea afafaaw, araEiu afafaaw, 1999, srssmEiu (qiferetemi *
2ot 1 "ver) fafaw, 2002 va q97-997 9T GTEE g AT 5 ™ Gl |t s AR,
feorrfa=ert, afva=T, fAger & Suae T are HIT|

(i) Hg o srswadt i e w7 § wrf 78 Fer—

(F) e THTOTA g o6y foaT 19T 33T it T&T SrEr a0 981 R,

(T) TEATIAT ¥ H Fls T Agea ol FadT G & (oI FTET AT 1 IR Tal He;

(TT) STEqTE it FHIHA o TorT STHTHRAT T TEQT (67 T TqTa FIH AAAT IEATASAT | TAd AT TEQT Hled
F foro wrartaa arge & T 78w,

(%) ATET UTEH o AT ATAL T F FAGIE Agl R,

(%) T ster AT wearadT g seqa g w3 et oft weama % Ao o geae /gt w9,

() IO FTATHRAT G TEATET G2, ATHI AT AT I FIEHT (57 THIL il &2, ATH, S o7 Tearaa qat
F,;

(@) TRt oft ST wfEET o stanta Arareff & ST TF9r T SfeT gt TN a7 I F,

(1) |t aiferey T F9TH #2947 U 9|1y i a9 99 F 3T 19 a9 ¥ 797 IE e
e o forw et ofF aifereframea i arex 921 Fom;

(iii) e SrEuEdt o ATeAwW | W R ST T AT saery # @eferd v it 3P & aifertemes v A/ifas
e forfa =0 & F==T 39 F g, fAetfa aa F siaw aifeeftamest g Sifwest w1 oo gfafaa w1 %
T 2% F9a 3T Ham|

(iv) THEEE : TI® THUAS 39 (AT FAFATT FT THIAT FLAGTS Harerd A arae/aiafess ITeeror ger
ST T T ATALO-HIZAT T qTAT HT|

(v) srSuadt grT srEr-SiRar #1 Swee : S AfATEE areer-afRar #r srsuadt gy e R ST =R
sTrerseor foReft o ST & TEehT sruTers 7w & forw swEuwEdt siw AT faure s et 7 statateres s
2, % foeg sqamafae Fr8ars aid w5 |

I X
raaTiAs® @faqfd A Fr srgeer

1. 3 o7 2T Afeara: effeaa 5 fFwg i oo w67 $it afagfd o

.

I AT AAT I FHATRAT (ASTAYT, THUAS digd) ¥ Femt &t A & Fre o qfe Forar 9%
STAAT AT,

et fafier sroraT Faequl w1 T9aT TF F TRUTHEAET gARIer AT 7 Ui 6l Fls |l g 56
oo AT faaore & FTeT 917 T REEe g

TEATASAT 1 hle ST ZIT TAT UH ATl T FTAeATToT ST - EAT10a Fidd | AT e 36 7 =3,
FHAT Ao F F FHATIT STTAT JAYF FHATAT FIT 67 T G271 SATaT FISYOT H TTaT Tohl



[ 9T [T-GEE 4] YA T TSI SAHERO 23

2.

3.

4.

5.

IH Tl il 7T

F. ATIEH &l T At F forg arfieF s a7 g,

g, SHH TH A1 AT AT o0 (AfEd A2t ST 3 214t o T S=ar & gger FA7 e v ogrer @ e
ST 97 fef7 g,

T AR srEty F e R T 'l I F q9g 6 =7 9t 6 A B A afagfd ol 6 ara
ICTH FIAATAT HeAT e FHT Hqfed g2 & -

Ford T3 IR sroeATet o forw quia: st 7 graarett erfaqfd sSTaT Tem & srata arfesrr g f&erT araert
H 3T FILOM F & AT oivg S8 g1e7 forfed &9 § 391 FhaT STl

AT AT F Gae § TR arferrr sraarg § frar oo v gy e 7 45t 3 gt afdera & srfee T8

gl

AT qifereT wrea § FFet oft dstrpa Sfmrehat & ST it strostt e Aefeteg & oo agafa & ar:

F. AT AIUH FH AT U AT(0H THTOTTS Iqeel HOUAT Forad 1877 FFaore w6 i Toredneor §eqr ai2q
TH A qar, Tiferet ", afagfd it #9T, arfeer o dwreRdt w1 9T =9 9767 & w9 | Afga g fF
I TEAT TTTErReoT 1 STeATd T FTedT 2

g, AT AT B F THOTS ST FT G0 AT R UF A (Seeehe) RIS ST H; 34T

M. FEATATS | TEAT & ARSI, A-Ad10r 79ar fawae #f et ot Fafa it g=ar aorma far Booe w1
ERRCUIl
T FTHT FEAraore w -

F. A< A5 T T sroraT stHT=aga & T2 21 ergar Afe et wifert #1 FEweer T8t AT w3 gr ar et
AT T Tl TR T,

g, I8 g Aar 39 fawg o v foeft oft amar ot g forfaa =0 4 dwrerat & m,

. et = Santa TaT Icae wEAarert aHt TR srerar JeAvsti St GHAAT ATHTRAT Tl Thle T, AT

7. 7fs et fmmwat 9 giua w2 far g & ag qiferwdt & oavia a9 & @99 § gfagid & 396 Fe1 gl
&, T artereRr it ofter gEeft SATeRT [

wH T
[RfAaw 4 34
et AT AT sk R srhior (i Rawe wi w1 dSedaon) Rffaw, 2015
it o wt F Wi % fog smae

TS0 Y& F3 o o7 s
| e i 0 i 1 A
R e A 1 A e s USSP
e L A o L < 1 B USSP PUUURRUPPPRRRPOR
TEATEIT . oottt
FTATET H. oottt oot e oot e e et e e et et e e e e e et e e



24 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

HTH W % forg e :

Tg HEad QU & T 7 A9 B &l 937 8 g0 AL g7 aaqrd 7 ARaT &7 qmagrig@s a3+ 63 S|

Tg AT g [ araas wrreaor & fafeaq awr 77 sraed a9t U, a7dE TEarasi & a1 T5qq 1 |

TR & o srae 9 Fae aslt fF=me 6T STo si9 3 3% I ' OOl al |

Araahl A ATRY 6 T el o2 ¥ geare? F7 |

ST FAT AT f3aor & |79 a7 &t SAF9TFHAT 2, g AT =] T & 10 (5eg, e HH & 19 oA HeAT AT127 |
Frags & fRAar

(I o o R SRRR
1.2 9qT — STFETT T T TA/ASA T HrIT

fo #1e i

1.3 9= % forw uar

for #1e i
e &, ST .
*(gTraT FrATerT 3 Tt A g, A S 2, w4

1.4 TYT_ ATFTE T 979 3T T47TH :

1.5 Frer (Bffer 19 34)
e ST

1.6 ST T Foh T ST o forT yeariad wrdsdr
| FrdFATYT FT fAEor sTel amp & agt R e

1| FrurEatar F 9% A wrAFATT FAT ST B arfer g S
R T frmT Fufaat g smSeTRT wrdwarar gadft fRentagert #
A

2. | @tur RerfereRat 1 sqAtted st aar

3. | ATEHEYTH gAAET T A TR AT AT w@rE § Y w9 F g
T 3T g fFerieor wear




[ 9T [T-GEE 4] YA T TSI SAHERO 25

1.7 sraes T A9 & fore yeqrteaa o= BT 3care
IcaTet #1 e STgT @ &Y T8
“fe wmd

HaT g AT were %E Fuiaal F T w
frowemeeEt g At doe same

Tt T ArERETH R geewt g At e A e
wreetg foord &9 g fAfeatae S uadost % $tEm/Ed sae
=T [T, 91T 9T 5T J&aTiad d18 § 3¢ 3ca1

2. EIAST — =T

e

2.1 sraEe it foafa
(Ser. Forfies Fuet — Fst/AaeEr, taued/agar afafd) | 7t g=ag 2, a7 997 G & AT 9T
FEaH 9T 919 f2=T 9T)
araash i At St 7 fEwer | A iy ada | e 7 e I AT o ATH
fa_wre_ad @tz weftag Fo
2l)

2.2 Y@ AITHTTHT B GAT (ST TAT T | AT AN GEATA F 1T A & 5% A2 ITE AT a7 g1
FA &)

G 1 T TUUTTT RO T AT
QAT FTATH | gTd A2t & | Fuel &F o gahar | #=7 B oawgmes & am R o=
HeaT oSt =T afeerT (%) | At fepra/aee g S aede g
dIaT AT Higg fREr EAfEEmE
fhra/ AT 7 ATsHEuTy "5EaT ¥ 39T
FrE SrEReThaT g1 T g, 97 Fuar A
X
2.3 gt Ferri/ATEET # fHar
aH LEGIENED NG RIEREII dqash H@EAT H | FF waar 6 Haee
QTR
2.4 FEART HATAAT/EEATA FT 7 ST HAFATT
FOAY/FH FT AT | T HAT FEAFATT | e/ Qe e/
FTRTE feas & fRa w1

&Y




26 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

2.5 raeeh o TYTT S T 7719 T adqr

(AT AT & ST I AT FF FIAATT AEUAGT 3T SRl 6 ITH @7 Giel oivgid =t & o
At smeme o= 9T Ao wF T S uadT i R T At F SEtAq A A a7 6 for IrieEnr & |97
F T3haT )

2.6 Fifafe sr@r-adterani FT 978 3T aq1
3. FquT d<Et g

3.1 o= FrweTat & foro Toredtaor it sroeT &t T2 g, IAT AHTAT HTAT T T F A7 e it q19 aohig
TTSAT % FEATAS T (AT T T Ioorg FHAT AT AR TAT TH ATAA 6 9T Hod ham i1 9mfev |
3.2 FATcHS AT T AT F ILTAATAT FISF T8 HAA AT FTET AT

3.3 AT  UTH ITASH FATAT TATH, ITEHT AT AT ST FeA9d G=a1 &7 foazor
3.4 I ST FAEAT & A7 S0 T FF FIA FT T0qTF AASF FaT &
(Fafera AT Hataai & ST qgHid-u7T TEq T ST)
3.5 A= T YT T STTaTeAt HaATalt & Ta&q & o §¥rq a0 Sraret wirg a7 =41
4. fa<fig g==m -
e arferaa (72 a)

feoofy ; FAfe & srpame swforg A fEEeort % a1 sraes & 92 39 F q9g § g9l G (A1eS dAFrIee) F
STHTOTTS 6T T HAT FL

5. ¥ g==IT
5.1 g+t fAger ¥ i <faq faaret =1 ffawr ™
faare =1 ==y EhTT T ATH e/ fraeraT =T

73 draea® g1 ar 7o (offe) Horr

5.2 Toge 9 aut # Tf< sraes Foar et off Feers g #rE i oy R 73 21 a7 391 sJ|
5.3 FT 3T IUH (e U Wuw) ATeE &l JT9T (a1 5 JqEm)

6. T TEATAS (ATHH 2 F FATAN)
7. 5% T AT :

SITATH % 3177 YT

oot - s AT @AfTae ST @AFe grfewr ({97 e w5 w7 deediF) EfAas, 2015 F @fFTT 4 7
TIRIAREE (51T @97 F3) FT TTTT T FIT T 7

8.: g9« -9

8.1 FT STA=F & AT TA ATAT TLeT = § "@aterg et =af<s w7 @ § wrferweor grer #ire doediwon/arae yae

A T AR FRAT AT 8
=rf<h & 9718 ATATH & AT HaET AT T eIl T HLT




[ 9T [T-GEE 4] YA T TSI SAHERO 27

T JU-GT F JIITT & [T Jfa=qiwF "Jeger 97T 92067 &F § 187" § [F1 FF & 7r7er § 13aF #7 F12 293777,
TIT 31T BH T9aT FTH1 TIAT FIAT [AFT F JTHT F TEIHI TE€IT, TETAF TeT, TIE7 G9& FTHH TTqT THE
FGA1 ATHIT &1

8.2 Jraa o LT ATEFTT & a1 | faawor
T AT T/t
FooTg Y
T
seq-fafer EIT H
SEIREL T T
FaAT feurfa wa & griva $8eT ATEET
FaA /TR FT FFEr
grfer Traar
TEITT  HT | 29T RIEDEIN FETTT FT U
T
SATIHTIAH AT
TEITT  FT | 29T RIEDEIN LT FT T
T
A T AT
=T 7 | a7 E\wy RECIE ENEIEIRECE Fare
T
8.3 FTHT ZEETT FiT AUAT Fled AT IH ITH FiZA o o1y "reHa yeartad AT fEeraret (sreuadt) i g5t
| EEL FreaT @ .frw | " | fgen e, | &% @ |6,
wfer # s w | T TE ) gy wsie F | d% owr AW
o |fa, s | o LIEE # | 3 errar
et St oy AR 1 AT
Y aTEEE .
EIRIEEERY




28

THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

8.4 FTHT #aT Fr F & forg orwa ywarfaa F=rfat i =t

qarH

EELl RIERCH & . wuar | frgem Tome, T | §F owmaT w7,
MY & qar | T9a® & "He °§ AfAfee | §% &1 9w
¥, Arzde Hear o ST arran

8.5 a7 fa<itar Scurat & faave & foru Rrewa yearfag fa<itT & Frarest (Thuas) i g=4t

qw qar TRFAr 99 9. sruar | "ifatae/fataams a4 @rar 9.,
FT T, qqr | TORET GIAEO g | d% kT A
ST YHTOTTE/ TeE v | A arEr
IEEEXS
YT

(=9 =Toer 97 S R 2r, <1 st a3 9TEE F geareY Juterd )

H/Ew TEF FIIT T IHT0r & foI seras FedT g/fedl g/Fed 3 |

HA/ZAe e a9 A i Hem srtesr (&S B w1 #57 wRediworn) @R, 2015 F71 s
g TAT H/ZH =9 919 | §q¢ g/ H—

F)
@)

)

)

%)

)

F/gw ST faque w1 F Toredseor 3 srEEd w6 forw ar g2 1

H/ZH Tg T FIAT g/FLAl g/ALd & o HA/ga ITIH TAT T FATSIIES i quiq: 37 @47 § T97 98
THET AT ITAH FATS g AT H/EHTY TSIEE 20T o TSI 6 forw If=ra = & Fafara At ST aevdt gl
H/ZH ATIOT FIAT g/FLAT 2/FId 8 1o ATaaT BIH H I0ed Fills T AT T AT Tl 3 |

H/ed T= a1 gt gRT & T d/2w T it Aty F T A/EAT g Afva arietiE § i
srrar sfera: Fhet ge it srqafa Rt ot =ai=e & I % ®9 § ToTe A9ar e €9 8§ qgl gi/gi/ET
FIAT et e T SATHATT AT TEqTd Tl oot T/FHei1/HT |

H/H F= 3qT g/t gad 8 o Tredianeer & fAeedishaur srrar SHET T 7 g & 6T oA W@l TS B
I il T9T & Fefie, el I a9 F g2 AT (TA-3F T&STT) 7 e FE/H T [T |

H/Ew AT FIAT Z/ATAT §/FT 2 T WYGATY I FHA-q9T q¥ FATHAAT arferfaas £ amr 42 F areftw
AT TS(E FT ATZEHE ol § |

& foru sfiw g A F

a1
AT ST Rt ik R s (@@ Rave w1 dRedteorn) R[fFe, 2015

goT9 aAfdwrO/MARewi /ey wrfiet % R sy i a=991-u=
(9747 STk ZTRT AT FTH TeqT F7 1 AT9TFHAT 5)

A g

IrgaT AR IugRaT (ke Tue MuT) & wide gifgt (afe g, at g faewor )

FT oaaw A B s F oo adn, fod &,

arigredtuers, fluwediy, veuwdl S@ T Afames
TTErsR0T & USTIshe0T 1T & SToTaT ATeee T 367 &

@)

FAT AT 9 e H a1 T 9TH F erar (haT o 917 F
FIETY T 8




[T IT-ETS 4] AR <l TS« SHEROT

29

M)

FAT ATTHN s FHIUA, AT AT HaqE, SEs o Fwa
& siara fafore amedw, dSteheor sraaET st wTfeeRT srafer g,

e & foru et e srieeor g &+t seelisa srrE
gfaatera B g

)

FAT FHT ATTHT HIE ATIATIT FTAFATT F2d & forw T
e wrferreor g fRfRa srorar spentea st fefaa
T AT § raT SAfa AT ATSHE AT ISR I F ZAHL
ERIKRIES

%)

FAT AT FT Tl TF-I=dq ar aqeraaE wEarar &

et 72 & ererar st wT BT R wrfee g g
FATAAT AT FEHT & TS 8

)

FAT FHT AR Rt A siawa et staRTer % foro A
SEXTAT AT & STTAT T Frel Frdaret & o9 7 8

<)

FaT FAT T Ry off TR R sreETaAS ¥ e w9 9
sfaatera fham g

)

arferer fafae sie fafest % Seeraw % foro sfaq, arw &
ForaT At § arutefy % aforHt sfserrse & e, afe w5
Ell

=)

e fawg «ifaa srerar 9w fFT 13 ereraT srdiq ® Srofafs &
oY sraerfers srferrTet i e, afy w7 g

)

FT T Fa4T fafaaw, 2013 Fr =T 164 F I qfwteud
Toreft oft srear & u=q 87

2)

FT AT GRS A9RT erorar St F areer uv fRelY 9= *
Fef1e ¥ 872

%)

FT Fft o HrHTew IATE e/ A/ fAweft war s
Trored et grr Rl fAfaamtaartas st F
o= & forw et o T 8

g)

FT FAT AT AT, AEARSIUAE, UTHHU, NURARSIT S
farffaaaat it =T # wfoga =7 9 aa g

(F=rte suftear & o 78 sraerd 921 g 6 a7 s vy o
faffararatet g =2F @ U9 e sruar FeRut w1 Sead
¥ g a2 § quia: 3@e & o gy o g, ot
THHT IooT@ AT ATFAF g1, T(X TH THIE A€ AT/IE HLAT
-3 % ST UT Tal, dfodh AT il TETHT a7 IHH
ST STE TRl HIOTT & O 2fl AT FAfadTshar F7 sraer
FETT A 9T TG RAaT AT g oserEr et a/saTedt

FrHATE ATt BT, a1 T8t €T Ieera Fohar ST =1 )

%)

FT AT FRET T FAA/AgAN wae/Ha T TeH F 9y
ATEATETTATS T AT 36T 7997 TS 1289 2

)

TR 3T 39 (Fhe Uve arR) wraee & fAofr w3 & forg
ERTT FHAT TAT HIE T
TSR TOT/START




30

THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

qaq-99

# qf2 ear g/asat g o STn gaa1 3 AT STt ST fFeare & e arweatas o ot gl | st e
% AT A g aTel Tl JedTall & are § AT ITFEERTor i1 quia: Gi=ra Fed 1 a9 ad71 g/l g, S HI7 IqAq6
FTE TS AT F HAterd &fl

TEATET
qTH :

JadH
IEGIET

L1

st dur R s R srhasor
(S fagor et =1 W) fafAa, 2015
T4T AT Ao W TR T S % forg werEiwr
[RfAa 4 s o © =71 fdg 6 3€]

. O AT Y v |

w)
)

M)

)

¥)

)

2)

)

)

HTH T T TS TTATIEAE S8 AT Teqq HeATl
a7 AT o Gwm e (@ G w8 # dSedr) &, 2015 %
e 4 % sianta fRaiia w9 § Fawrae & 33 9l g19e (S1ST) 1T Ara99e 9o T 9|
ATATH o AT Haefl TEqTasii sl TEqId (FEAT & afg«ad i siataga/39-fF=w, st fafa 2n)
U1 AfeRTT, et o gay aniierd & 9 I 6 39w (e ure wiw) @eee &t
IO TRAAT A ITIHAT BTH' H (TAF ATh (70 STeR1-37eRT) & [T AT 0

AT HEAAT 6 THAF T, S S hd Fwraiad adqr GFfse =Et 9w amEr et & o
ATA/ITER/TAfera e, oife % dae § wareca/ 98T UL qa€l O & 910 qagd
AT &7 o)

el 3 A9 F forw wemHiaE =49, a9 i AL TAT AT AT, AT GId H ATET, ATH-ZI
AT F TATGA UF TATATAT To-T1

AT SRR (3reet), strfaw feteor, amat #7 Faem, B, @@, g% sifee srfs S st
& FHEFATIT T T = T g e 7 918

Tt et ster T A1 arfaforferd w3 S far srEwm F G s @ad9 % foro sraes g
& HATAl F TAET T HATed &l

ITFERTOT STET ATT9TF THET SATAaTAT s AT 3= U

q. gETEAEHat

%)
@)

ST ATaEd ¥ e fAfsre wel uw a7 fAgerst g geare B s =t
FTEATASTT/AAEATSAT T ST FAT Fa HLATHT &, TY0T A5 11

ATATh TETaStl i AT AALYTIET % TFed, AT a7 Afaammes i s arfeewr (SEr Hooe
FH T Toredtawer) AT, 2015 % sqEme sratera et s foroer 3 sreme 9 Y ST "t 8



[T IT-ETS 4] AR <l TS« SHEROT

31

. AaREE wegdEr

TSR o HqIT & FqeT MY ALTRATY T FLA & q18 ATdaF | Tg TUTerd g o6 ag araad

% e § AT T ATSTATSAT * TEqA 1H20T o T STFerhor  |aeer Iqfeaa g

e i R sk R s
(Frur e &t &1 W) fafAa, 2015

[fAfaawr 10 €]

wrediwanr

wH ot

THT-TTT T TATHLTET AT At 1938 (1938 T 4) FT &7 4227 T IT-4TT (1) T T&T ATRAT T

BT H T FLA 6 1T TSI h20T T&T9 FIAT g |
Ih AT Ao B 3 o TR T e

1. 3 8T Ao w8 (srEuaus) F Feforfa e § Fr Fie i At & Srost

IEKI

[\}-l

2. FEFaTd w1 fFEw

AT ITATET AT AUEAT FIAT SAAAT Irg ATH FIAT EGE
T daeft Far w1

F) SATHTHATSN F qF AR FTF FLAT ) st

A e e T S - gm%

M) FEA T g THerieor wr Fwar

ERAAEL

s faher SeuTat &1 | EATRE]
T TREEFTOT .o, L IR T T T |

4. 7g IO qHF-gHT 97 qArEenteT stataaw, dimr AfRams s e arteemeer sifefeem, 1999
(1999 =T 4) ua wredt fur AT s Fwme arfeerwor (FaT oo s w1 o) &, 2015
& AT g TAT THF Gae | A Al awAT S % A7 T e arferfaem, Rt seEr [t F sqoe

H AT ITH ATET ¢ |

L

ARATIETT

e IR IR CID R E I O CEA L R N e
F foru sfie safr aw




32 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

wredt fiar fRAfRamws sk R aridewor
(T oo v+ @ e fafaas, 2015
wH St
[t 14 3]
ST F A THRTOr FT TATOIT
Wi d&ar :
1. IHF-IHT 9 TATHATEAT 97 srfefaad, 1938 (1938 &7 4) T emwT 4237 FY IT-4meT (3) gT Yed
ATRRAT T TN FTd U ATTEHIOT THeF FIT AT AAT FAfame @i o srfesror (T fHooe

FH w7 T A, 2015 ® @t Ta7 T FEfAEE e A urtesrer
farfeee, 1999 (1999 T 4) 3 eI FFF ..o,

........................... FT TR I e e T
it srafer & foro FeftFa Far g |

2. I ST AU R (STEUHTE) T REfered o= § w1 I i AqAid & St

NELERAEEL NER

3. Frdwardt = fFEw

FTHT ITATET T STUEAT FIAT AFAT I, ITH HLAT gh/agt
AT Heeft AT wr
F) AATRATA F TF ATHT FF FHAT %) A
q) 7 ROt (ArEar) #1 aqarfed = D
FAAT

M) FEA T g fHeriwor wr Fwar

s= fafter Seumat 1 Ao EATRE]

4. gETEmE E: DURURRR L DRSS ar
BT - e e T AT TR I

5. T TOIEERIOT L T T G |

6. g TSTEHI HHT-HET U FATEATed sAfetaaw, dimr A e fGwe arfeeror sitafeam, 1999
(1999 =T 4) Ta qTTF a7 FfFarws 7 Fewme e (@7 Ao w6 #:7 Tt o) &,
2015 % i & AT 36 dag § Tg Aot q9aAT A0 o6 7g B st srferfaas, Femt serar Afeeet

= FATUTA | AT I ATET 2 |
T
ATRATIATY
e
s &t fafeamaes oiw e arfasreor

& oo ofiw st A E



[ 9T [T-GEE 4] YA T TSI SAHERO 33

ATt T Rt sk R nfdwor
(Frur R w1 W) fafRae, 2015
e &t
[Rffw 17 3]

et s : sgfaft (gitase)
T & :
THA-THT I TATHIATAT STAT Aferf=aw, 1938 (1938 F7 4) it °Ter 42T FiT IT-TT (1) FTT T&T TR AT FT TTRT

T GO ATTEHTOT UAE FTET STHTH STETAH 3 STE T e FT

FIHT IO T F FT H 1 FeA 6 o0 L R0 T&9 FeaT 2 |
1. I AT Ao W (ArEuAUE) F Aot o= 7 w0 S it qaia &5 St

IEI ST

2. FrEFaTdl w1 fFEw

FTHT ITATET T STUEAT FIAT AFAT I, ITH HLAT gh/agt
AT Heeft AT wr
F) ATHTRATAT o S AT H1 HLAT %) s
) FaT ARt (rsear) F1 aqHited =i<s a9T ) gT/ﬂ%?
) wEeA S g feteor w wer -
GG
s faher SeuTat &1 | EATRE]
3. STh AT Ao H o TR T Fe. e 2l
4. TZ  TSTEEFLIT £ SRS GED

e grm

5. 97 ISEE gHA-GHT 97 FATEAT Sr erfafaew, 1938, dwr faftamwe siv A st
i, 1999 (1999 T 4) Tar 9@ 97 A s v FFm arfawr (@HT BFowe s 71
Tioredta) faffaw, 2015 & =eftw g va =8 et o srfarfe=m, et srrar RfRast & e & srar

I ATET g F qIT T Al {TET T
T
ATRATIETT
T
aree AT A= s A wfeer

& oo efiw st A F



34 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]
wredt fiar fRfRamws sk R aridesor
gt o A agfafy (gfease) & fog ardee
# ot giua Fd g0 T FAT gfRdt g T SR/EERT TSRO AT
.................................................................................................................. T AT 8
1. TefFTTaTE
2. F-FeTE
ST B T R AT 0T & BT B
9[e T ST

Tt ST s o A e (i) #1 a9 T Fi3d 09 1000/- F97 F7 F
TET Tkl ATFLTHAT g

SETATE 7 fEraeT
AT ST9e (SNEN) " |G L TR dF w AN
ST 3 37T YT

# zaa g AT 18 & arefier Tt ywmoras #7 s (gfease) & forw smae Fzar g/t g
AT FH TIAHIT | AT FLd 5 o6 FIAT ST FTL AT T qREATTIT % AR H TS0l THTTS
#t T et (feene) ST #7)

- S S SRR PRPRR qAeT@s a8
IO AT g/Fdl g oY T8 I Fear g/Fdr g o w37 Afemad S o faeare % sqam 3o
[EEEUIRGEARA

F forw ofre 3t e &
ATAEH F ZEATEAT 3T ATH ATAEH F FEATEAT 3T ATH
(FTg 37er<i H) (7T 7 H)
T



[ 9T [T-GEE 4] YA T TSI SAHERO 35

wH T
a1 T R ik e yrider (@it fRraos w1 1 dSedaon) Rfsa, 2015
[Rff 14 34
T fRque it ¥ R # adiwr # g e
e & fagr
1A BTG BT TTH et e e e,
1.2 94T — FAFETH FHT TLTT SATA/TSHT FIATAT -
o #re i
1.3 95-=qagY * forg aar
o #rs e
(T3 FE ATET FITAT 21, TT I qAT 0l AT FAT H7)
1.4 swrder (At 19 <)
e T ST/ TYTH  SATHTLT FT ATH
3T TEATH
2 EST - §=A T
2.1 Iras® & o

(3a1. e ot - Asi/awary, tauadi/agsr afufa afe g=tag §, a7 997 a=d & 978 9T

REIREEEIR I IERE IR 1Y)
Araa it AT GSLOT T | HEATOF T A | AEATOH FTEAE | 9 ST 6 ATH

Ferareor (Iag  FTE w

fa_wrg_ad
TS H)




36 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

2.2 THE SATHTIHT ol GHAT (ST TcAed & § FIaT AR SeATA F T ATAEF 6 5% ¥ ITE ATerH qIT a1
FA )

QAT T qTH T T A AT | FAAT AT FA q&T gt Hw Afaerd
(%)

2.3 g AerrimTEE #1 g -

T TeTe/Ra RIEDEI dqaed  HUAT H | 7 wgEEr o
T IBECET

2.4 FEAWI FATAIT/EEATA FT TTH AT FTAHATT

FO/FE T AT qqr gETferd AT PEREVIECt e Er) AaeF:  FUAT HT
FT THTT T TTET = A fga

FT T HOT A1/ HEATSA o Teh TAAT IHH ATerh H<erahi/ AFATETLRT FT 2 AT  Ha9d | [Higd gl
2.5 T9EF & TUTT Sh<l T ATH T q4T (AT 1T T2 9F)
2.6 Fifafee qar-aLrersni &1 979 e aq1
3. =qE gt guAT
AATH 6 I ITAsd AT HLaqT SF HATAT €I, ITERL A7 Ao orfxn &1 FGawr (ot et 5
qTHA H)I
4. fRfmgaar:-
et Arferaa (e 7)
feoqufy : qaadt 3 a9t & forg ywforg fastar fawort & a1 srags & J2 a2 7 THI0T FTATET G964t @R (ATeS
AHTIEE) T THTITIH AT FL
5. = waerd, IR AL
5.1 T+t e w3 sie «faq fEEmat & v
rars &1 T=mey TR T ATH “faa/fraerT @

73 Araea gr ar 7o (offe) Horr
5.2 fueger i aut # afe smage srorar et oft fgers grer 7 enfas srowre R w03 21 7 39T =1
5.3 T[T AT ITHAT (e Uve WTuw) AIeE & J9vT (a1 % AqHm)
6. AW TEATAS (ATHY 1 ¥ ATEAR) :



[T IT-ETS 4]

AR <l TS« SHEROT

37

7. I T YA

SITATH % 3177 YT

frogoft - w197 [@EfFIrEE HiT [EFEr e (T @ w5 7 daediFe) @Al 2015 #F

fafaaT 14 7 Farfafafds s ..o FT FTTE T FIH TINT 7 (FIT GaT F3)1

8. 99 -9

8.1 FT ATAEH & AT AT ATAT TU e & & HaTAq el Af<h il @ &

TITEETHT0T T&TH il | SAHIL ThAT AT g AT Agl

=r{=F #7719

ATASF F 1T G99

el & i 3T Freor

T JU-GT F JIITT & [T Jfa=qiwF "Jeger 947 U207 &F § 187" § [F1 FF & qrer § 513 #7 F12 293777,
TIT 13T BH T9arT FTH1 TIAT FIAT [AFT F qTHT F TEIHI TEIT, TETIF GeT, T G9& FTHH TTaT THE

FIAT ST §1
8.2 A= & T SATHILN il AIAT ST ATAT T faawor
e feeRT 7 e
T(r;rrq- :3('@?@3%
sfy/sfrady
qar
Sretater .
EIREl I H.
e ¥ Rty er |
FaAE Fafa A Fa G & E8eT ST
Fasat A SreeTREt =1 fFEwr
eI FT 9T TRFAT AT FT 9
am
TG THadT
eI FT 9T TRFAT AT FT 9
qm\

RkiSEIERGE




38

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART ITI—SEC. 4]

T #7 | =EET 7 e TEATH FaAT A EEIE]
qmH IEERUI
8.3 I FHATAT FiT FHT ST ST AAHTH T ATAT FIA 3T IH ITH FA  forg orewar 2
| T T (AT merer | @ dged | e dseme | et T
e & eotar A | (T T Sl
qaET )
IHuraT
GIER))
T

(= AT u¥ ST Rt g1, a7 fAeert sraar 21 AT g gearew Ry S =3mfan)
H/EH THH FTAT TSTEH0T & A H207 o foT saae dm g/l g/Fd @ |

H/EA AT AT BT i B sraemr (a7 oo w5 i1 Twdeon) [fFaw, 2015 1 qaeread =t
g TAT §/29 9 aTq g @qE gfe T

(F) H/gw ST AT T F TSEEHIOT F TAHRT I ATAGA FHIA 6 T qT §/7 |
(@) §/29 Tg TTL FIAT g/FLAT 2/Fd & [ A/gHT ITAH VAT T TASTEF < quia: 39 a1 § 7 ag
THET AT ITASH TS g ST HY/FATE TSTEEIRII & TATSHAL o6 (0 3= =T F A& AT AT Hhe 1 Bl

(1) F/EW FTIOT FLAT /AT Z/HRT & FoF T e § SUeted FTS TE FAAT I07 37 T E

() §/29 = <ar giadT g/d € T d/gw dowdemar it saty & " AY/gHT g Ao arfeAfia § quia:
FIar derq: et ge o At et o =afe FF IS F T § IoFel F AT e ' F Tl Ga/A1/3T
oA foreT e T STATd T TEATa qET HETT/FE /FHT |

(%) H/ZH T99 a1 g/t §/3T & T T & M ishaor sro1aT SHET T4 60 7 g & 9877 aigdl 9% Faard
H ge ST (TA-ATF TaSToe) FT i o TT/FeEiT /AT |

& foru sz s A A




[T IT-ETS 4]

YA T TSI SAHERO 39

a1 far R st e nfdwor
(Frur Rraure wi @1 W) fafRae, 2015

T R w dRreftacor ¥ aefiaor 3 dav R o & g st

. O a9 Y wegia

() BT ST H AT TS SFTATIATE HeA(ET TATT TET FATI

(&) AT AT AT & e arfesr (T B w6 # At o) BfEem, 2015
F faffaw 14 % siavia RyiRa =7 § gaerars § 3 91 grve (ST 31T a9 F &
R

(W) et e, et ofiT weer aniiat & 9T I 7 39 (fhe ure Iaw) Aee it
T “TRAAT A ITLHAT FTH' H (AT SATh & o0 FRT-3T) & AT AR

(%) FEHEAT (AT ST TEATAT) & o0 goagq 6T & guAE q9red, S fwAAd &
T /3ITER/TTATera =werf=h, e & dae # Tarivea/ Tg1 FA Saedl FESa 6 a1 FAsa
AT &7 o)

(¥) Tt AR FTT ITH 363 1 25 5 o TATHT ST FHT AT

(=) foeer 919 ag & forg smeETaes afagta ST aiferfeat i afa

(&) s o1 aut it arus et # gt

(s7) THET fReT s gEeT A atwioiEa w1 S ST sEae F e G @adq F o amaes
FIT & HATS % A% § §419d afl

(F) ITTEERTOT GTRT ATHTF THSAT JATHATAT hle AT AT ATATU

g. gETEAEhal

(F) I arae we e fafsrs wrtel o7 v Reerst s g st g gEarer Y S

L

(@) TEATASI/ATATAT T IUATH AT Fad HEeTeHE g, YU Al ATIh FEAES] A A

PETRAT F Teq, gdE S\ BAfFams s Gwm gt (fur e w1 #r
TRregrwer) fafaam, 2015 % e srufera Rt s fawer o wifgeeor & it & sreme
¥ & ST |

AT i Rffames st e nitewor



40 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

(i o w1 W or) fafRaE, 2015
R S RcfmRFassrdisd s@ F g

JHTOIT

s & OO0

srufera gfereror aTe ¥ fiT e g g AT TR SRIT0T T8 3 STAET H oo FT

TEh GTLT S THT STFETT ITH T ATAT IHT LT LA 30 ToTT Lot GG LT
= forw ST oo w1 & TR & y=tord g & T ST Aaue w6 % AT Fhar & 9 # w1 w0
EUEETRER I G

L1

[EGIED Fd AT AT AFAET & B arfeEwer THr-aT g & e

. vg. fAsae, qeme

[FrsTTI=-111/4/ 3191./161/14]



[ 9T [T-GEE 4] YA T TSI SAHERO 41

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
NOTIFICATION
Hyderabad, the 21st January, 2015

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA (REGISTRATION OF
INSURANCE MARKETING FIRM) REGULATIONS, 2015

F. No. IRDAI/Reg/1/91/2015.—In exercise of the powers conferred by Section 114A of the Insurance Act,
1938 (4 of 1938), as amended from time to time, read with sections 14 and 26 of the Insurance Regulatory and
Development Authority Act, 1999 (41 of 1999) and sections 42D and 42E of Insurance Act, 1938, as amended from time
to time, the Authority in consultation with the Insurance Advisory Committee, hereby makes the following regulations,

namely:—

1. Short Title and Commencement of the Regulations:

1.1 These Regulations may be called the Insurance Regulatory and Development Authority of India (Registration of
Insurance Marketing Firm) Regulations, 2015.

1.2 They shall come into force on the date of their publication in the Official Gazette.
CHAPTER 1
Preliminary
2. Definitions:
2.1 "Act" means the Insurance Act, 1938 (4 of 1938), as amended from time to time.
2.2 “Applicant” means —

a. A company formed under the Companies Act, 2013 (18 of 2013) or any enactment thereof or under any
previous company law which was in force; or

b. A limited liability partnership formed and registered under the Limited Liability Partnership Act, 2008; or

c. Co-operative Societies registered under Co-operative Societies Act, 1912 or under any law for registration of
Co-operative Societies; or

d. Any other person as may be recognized by the Authority to act as an Insurance Marketing Firm.

23 “Approved Institution” means an institution engaged in education and/or training particularly in the area of
insurance sales, service and marketing, approved and notified by the Authority from time to time.

24 "Authority" means the Insurance Regulatory and Development Authority of India established under the
provisions of Section 3 of the Insurance Regulatory and Development Authority Act, 1999 (41 of 1999).

2.5 “Examination Body” for the purpose of these Regulations is the examination body approved by the Authority
for conducting certification exams.

2.6 “Financial Service Executive” (FSE) is an individual employed by Insurance Marketing Firm and holding a
valid licence issued by respective financial regulators, other than the Authority, to market products specified in
regulation 3(c) of these regulations.

2.7 “Fit and Proper” is the criteria for determining the suitability for licensing an Applicant including his principal
officer, directors or partners to act as Insurance Marketing Firm.

2.8 “Insurance Marketing Firm” is an entity registered by the Authority to solicit or procure insurance products as
specified in regulation 3(a) of these regulations, to undertake insurance service activities as specified in
regulation 3(b) of these regulations and to distribute other financial products as specified in regulation 3(c) of
these regulations by employing individuals licensed to market, distribute and service such other financial

products.

2.9 "Insurance Sales Person" (ISP) is an individual employed by Insurance Marketing Firm to solicit or procure
insurance products and who holds a valid certificate issued by the Authority for the purposes of the same.

2.10 “Insurance Servicing Activity” means the activities specified in regulation 3(b) of these regulations.

2.11 "Principal Officer” of Insurance Marketing Firm means a director or a partner or any officer or employee so

designated by it, and approved by the Authority, to exclusively supervise the activities of Insurance Marketing
Firm and who possesses the requisite qualifications and practical training and who has passed examination as
required under these Regulations.
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2.12

2.13

“Regulations” means Insurance Regulatory and Development Authority of India (Registration of Insurance
Marketing Firm) Regulations, 2015.

Words and expressions used and not defined in these Regulations but defined in the Act, as amended from time
to time, the Insurance Regulatory and Development Authority Act, 1999 or in any of the Regulations/Guidelines

ma

de there under shall have the meanings respectively assigned to them in those Acts/Regulations/Guidelines.

Scope and applicability of these Regulations:

These regulations shall cover

Registration of Insurance Marketing Firm by engaging ISP for the purpose of soliciting and procuring
Insurance Products of two Life, two General and two Health Insurance companies at any point of time, under
intimation to the Authority.

Provided that in respect of general insurance, the Insurance Marketing Firm shall be allowed to solicit or
procure only retail lines of insurance products as given in the file & use guidelines namely motor, health,
personal accident, householders, shopkeepers and such other insurance products approved by the Authority
from time to time.

Provided further that any change in the engagement with the insurance companies shall be done only with
the prior approval of the Authority and with suitable arrangements for servicing existing policyholders.

Insurance Servicing Activities of the Insurance Marketing Firm by:

i.  undertaking back office activities of insurers as allowed in the Guidelines on Outsourcing Activities by
Insurance Companies issued by the Authority;

ii. becoming approved person of Insurance Repositories;

iii. undertaking survey and loss assessment work by employing on their rolls licensed surveyor & loss
assessors;

iv.  any other insurance related activity permitted by the Authority from time to time.

Explanation: For the purpose of these Regulations, the Insurance Marketing Firm shall undertake the
insurance servicing activities in respect of only those insurance companies with whom they have an
agreement for soliciting or procuring insurance products;

Marketing of other financial products through the FSE engaged by the Insurance Marketing Firm namely:

1. mutual funds of mutual fund companies regulated by SEBI;

ii. pension products regulated by PFRDA;

iii. other financial products distributed by SEBI licensed Investment Advisors;

iv. banking/ financial products of banks/ NBFC regulated by RBI;

v. non-insurance products offered by Department of Posts, Government of India;
vi. any other financial product or activity permitted by the Authority from time to time.
CHAPTER II

REGISTRATION OF INSURANCE MARKETING FIRM

4. Application for grant of Registration to Insurance Marketing Firm:

4.1

An Applicant desiring to obtain a Registration to act as an Insurance Marketing Firm shall follow the following
procedure: -

(a)
(b)

©

(d)

Submit an application to the Authority in the Form A as specified in these Regulations.

Remit the non-refundable application fees of five thousand rupees plus applicable tax along with the
application for grant of a registration.

Submit all the necessary documents as mentioned in detail in the application Form- A along with
declaration of principal officer/directors/managing partners satisfying the fit & proper criteria in the
prescribed form or as may be additionally prescribed by the Authority.

Submit copy of the Insurance Marketing Firm Exam pass Certificate of the Principal Officer and the ISPs
proposed to be engaged by the Insurance Marketing Firm.
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4.2

5.2

6.2

6.3

(e) Submit copy of the surveyors and loss assessor license of the person proposed to be employed by Insurance
Marketing Firm, if the Insurance Marketing Firm proposes to undertake any insurance survey and loss
assessing assignments.

(f) Submit copy of the approved person certificate of the Insurance Repository of the Insurance Marketing
Firm.

(g) Submit copy of the licenses or authorization or registration obtained by the FSE proposed to be employed
by the Insurance Marketing Firm issued by SEBI, RBI, PFRDA, Post Office for the line of activity
proposed to be undertaken.

An application, submitted by the Applicant that is not complete in all respects and/or not conforming to the
instructions specified in application form and/or not complying with the requirements and/or directions of the
Authority, may be rejected.

Provided that, before rejecting any such application, the Applicant shall be given a reasonable opportunity to
complete the application in all respects and rectify the errors, if any.

Consideration of application and eligibility criteria for Insurance Marketing Firm:

The Authority while considering an application for grant of a registration shall take into account, all matters
relevant to carrying out of the functions by the Insurance Marketing Firm.

Without prejudice to the above, the Authority in particular, shall take into account the following, namely:-

i.  whether any of the Directors, Partners, Principal Officer or one or more of its officers or other employees so
designated by it and in the case of any other person, the chief executive by whatever name called, or one or
more of his employees designated by him of the Applicant is suffering from any of the disqualifications
specified under sub-section (5) of section 42 D of the Insurance Act, 1938, as amended from time to time;

ii. whether any person, directly or indirectly connected with the Applicant, has been refused in the past the
grant of any license or registration by the Authority.

Explanation:- For the purposes of this sub-clause, the expression “directly or indirectly connected” means
in the case of a firm or a company or a body corporate, an associate, a subsidiary, or a group company of
the Applicant. It is hereby clarified that these terms shall have the same meanings as ascribed to them in
the Companies Act, 2013 (18 of 2013,) as amended from time to time or The Competition Act, 2002, as the
case may be.

iii. whether the Applicant fulfills the capital adequacy requirements as specified in Regulation 6.

iv. whether the ‘Principal Officer, and ISP meet the criteria as laid down under Schedule I, Schedule II and
Schedule III as applicable.

v.  Whether the Applicant has the necessary infrastructure like adequate office space earmarked for its
Insurance Marketing Firm activities, equipment and trained manpower to effectively discharge its
activities.

vi. Whether the Applicant has in its name the word “Insurance Marketing Firm”.

vii. Whether the Applicant which is also engaged in activities other than insurance activities, has necessary
approvals/ authorizations from respective authorities;

viii. Whether the Authority is of the opinion that the grant of registration will be in the interest of policyholders
and other clients.

Capital Requirements of Insurance Marketing Firm:
The Applicant shall have a net worth of not less than ten lakh rupees.

”»

Explanation: For the purposes of these regulations, “net wort
Companies Act 2013 and as amended from to time.

shall have the meaning assigned to it in

The Applicant shall ensure that the net worth is maintained at all times and Insurance Marketing Firm shall
submit a certificate duly certified by a chartered accountant to this effect annually within three months from the
close of the financial year.

The aggregate holdings of equity shares or contribution of the Insurance Marketing Firm by a foreign investors ,
including portfolio investors, do not exceed forty-nine per cent of paid up equity capital or contribution of the
Insurance Marketing Firm at any time. For the purposes of these regulations, the calculations of foreign
investment shall be made in the same manner as specified in the Insurance Regulatory and Development
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7.2
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7.4

7.5

8.2

8.3

8.4

8.5
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9.2.

9.3

10.
10.1

10.2

11.

111

11.2

Authority (Registration of Indian Insurance Companies) Regulations, 2000 for an insurer, as amended from time
to time.

Principal Officer of the Insurance Marketing Firm:

The Insurance Marketing Firm shall designate a Principal Officer who shall be the overall incharge and shall be
responsible for regulatory compliance to the Authority.

The eligibility criterion for the Principal Officer is specified in Part I of Schedule I of these Regulations.

The Training and Examination procedure for the Principal Officer is specified in Part II of Schedule I of these
Regulations.

The Fit and Proper criteria applicable to the Principal Officer is specified in Part III of Schedule I of the
Regulations.

The General Eligibility Criterion and norms applicable to the Principal Officer are specified in Part IV of
Schedule I of the Regulations.

Certification for ISP and FSE of the Insurance Marketing Firm:

The Certification requirements for marketing insurance and financial products for ISP and FSE respectively in
the Insurance Marketing Firm are specified in Part I of Schedule II of these Regulations.

The Qualifications and Eligibility criterion for the ISP of the Insurance Marketing Firm is specified in Part II of
Schedule II of these Regulations.

The Training, Examination and Certification procedure for the engagement of the ISP of the Insurance
Marketing Firm is specified in Part IIT of Schedule II of these Regulations.

The requirements for the engagement of FSE for marketing financial products are enumerated in Part IV of
Schedule II of these Regulations.

The Code of Conduct for the ISP and FSE is specified in Schedule IX of these Regulations.

Insurance Marketing Firm may engage the same person for sale of both insurance and other financial products,
if he meets the qualification criteria and certification requirements as laid out in these Regulations.

Requirement of Professional indemnity insurance for Insurance Marketing Firm:

Every insurance marketing firm shall take out and maintain at all times a professional indemnity insurance cover
throughout the validity of the period of the registration granted to it by the Authority.

Provided that the Authority shall in suitable cases allow a newly registered insurance marketing firm to produce
such a policy within twelve months from the date of issue of original registration and with minimum sum
insured of Rs 10 lakhs.

The limit of indemnity shall be two times the total remuneration of the insurance marketing firm subject to a
minimum of Rupees ten lakh. For the purpose of this sub regulation, the total remuneration includes
remuneration from their insurance solicitation/procuring activities, insurance servicing activities and marketing
of other financial products activities as specified in these regulations.

The scope of cover and other terms and conditions of the Professional Indemnity Policy is specified at Schedule
X of these regulations.

Grant of Registration to Insurance Marketing Firm:

The Authority on being satisfied that the Applicant complies with the provisions specified in Regulations 4,5,6,9
& 11 and the other relevant regulations shall grant a registration in Form B.

An Insurance Marketing Firm registered under these regulations for a specified category of activity/activities
may also apply for addition/deletion of activity/activities, which are allowed under these regulations, by
fulfilling the requirements of these regulations.

Conditions of grant of registration to Insurance Marketing Firm:
The registration granted under regulation 10 shall, inter alia, be subject to the following conditions:-

The Insurance Marketing Firm registered under these regulations shall be permitted to solicit and procure
insurance products of two life, two general and two health insurance companies only;

The Insurance Marketing Firm shall comply with the provisions of the Act, as amended from time to time,
Insurance Regulatory and Development Authority Act, 1999 and the Regulations, Circulars, Guidelines and any
other instructions issued there under;
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13.5
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14.
141

The Insurance Marketing Firm shall forthwith inform the Authority in writing, if any information or particulars
previously submitted to the Authority by them are found to be false or misleading in any material particular or if
there is any material change in the information already submitted;

The insurance marketing firm shall take adequate steps for redressal of grievances, of the clients within 15 days
of receipt of such complaint and keep the Authority informed about the number, nature and other particulars of
the complaints received from such clients in format and manner as may be prescribed the Authority as may be
notified separately;

The Insurance Marketing Firm shall solicit and procure reasonable number of insurance policies commensurate
with their size and the number of ISPs they employ.

The Insurance Marketing Firm under no circumstance shall undertake multi-level marketing;

The Insurance Marketing Firm shall ensure compliance of Code of Conduct applicable to ISPs, FSEs and of all
other insurance service activities undertaken by them;

The insurance marketing firm shall comply with the requirements/conditions/regulations of other regulatory/
statutory authorities.

Period of validity of registration of the Insurance Marketing Firm:

The registration issued under these Regulations shall be valid for a period of three years from the date of its
issue, unless it is suspended or cancelled by the Authority.

The registration issued by the Authority can be suspended or cancelled by the Authority for any of the reasons
stated in Schedule VIII of these Regulations.

In case the Authority suspends or cancels the registration of the Insurance Marketing Firm, the Insurance
Marketing Firm shall cease to solicit new insurance business and continue to service the existing policies for a
period of six months within which suitable arrangements shall be made by Insurance Marketing Firm for having
the contracts attended to and serviced by respective insurers or by another Insurance Marketing Firm registered
to operate in that jurisdiction as may be approved by the Authority.

No Insurance Marketing Firm is allowed to function as such after the expiry of registration unless it is renewed
by the Authority. They shall not engage any person without a valid registration for the purposes of carrying out
the functions of Insurance Marketing Firm.

Rejection of an application: Procedure to be followed when registration is not granted to Insurance
Marketing Firm:

Where an application for grant of a registration under regulation 4 does not satisfy the conditions set out in
regulations 5 and 11, the Authority may refuse to grant the registration.

Provided that no application shall be rejected unless the applicant has been given a reasonable opportunity of
being heard.

The refusal to grant a registration shall be communicated by the Authority within thirty days of such refusal to
the Applicant stating therein the grounds on which the application has been rejected.

Any Applicant, aggrieved by the decision of the Authority, may apply within a period of thirty days from the
date of receipt of such intimation, to the Chairman of the Authority for reconsideration of its decision.

The Chairman of the Authority shall consider such an application and communicate his decision thereon to the
applicant in writing within sixty days of the receipt thereof.

Any applicant aggrieved by the decision of the Chairman may make an appeal to Securities Appellate Tribunal,
as per the procedure prescribed for such an appeal, within a period of forty-five days from the date on which a
copy of the order made under sub-regulation 13.4 above is received by him, for passing such orders thereon as it
thinks fit, conforming, modifying or setting aside the order appealed against.

In case the Securities Appellate Tribunal after consideration of the application made under sub-regulation (13.5)
above, rejects the appeal, the Applicant can make a fresh application for grant of registration only after one year
from the date of final rejection. The Authority may consider such application on merit.

Chapter 111
Renewal of Registration of Insurance Marketing Firm
Procedure for the Renewal of Registration of Insurance Marketing Firm —

The Insurance Marketing Firm shall submit the application for renewal of registration to the Authority in Form
AA at least thirty days before the expiry of the registration. However, the Insurance Marketing Firm is
permitted to apply for renewal ninety days before the expiry of the registration.
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The documents to be submitted by the Applicant along with the renewal application form are mentioned in the
renewal Application Form AA.

The applications for renewal of registration shall be submitted along with a renewal fee of Rs. Two thousand
only plus service tax. The applicants shall have to pay an additional fee of Rs. One hundred by way of penalty,
if the application for renewal of the registration does not reach the Authority at least thirty days before the date
on which the registration ceases to remain in force.

Provided that the Authority may, for sufficient reasons specified in writing by the Applicant for a delay, accept
an application for renewal after the date of the expiry of the registration up to a period of 60 days of the actual
date of expiry of registration on payment of penalty of seven hundred and fifty rupees only by the Applicant.

Provided further that the application for renewal received after 60 days of the expiry of the registration will be
considered only after a lapse of 12 months from the date of expiry of registration. However, during the
interregnum, the registration of the Insurance Marketing Firm shall cease to exist and they shall not solicit any
new insurance business except servicing the existing policies till the expiry of such contracts.

The Principal Officer and ISPs of the Insurance Marketing Firm before seeking a renewal of registration shall
have completed at least twenty five hours of theoretical and practical training, imparted by an institution
recognized by the Authority.

The application for renewal, under sub-regulationl4.1 of these regulations shall be dealt with in the same
manner as specified under regulation 5.

The Authority may seek further information/clarification/data on the application submitted by the Insurance
Marketing Firm while processing the application and the Insurance Marketing Firm shall submit such
information within 21 days of receipt of the communication from the Authority.

Provided if the applicant seeks additional time, for the reasons specified, for submission of information sought
by the Authority, the request shall be considered by the Authority on merit.

The Authority, on being satisfied that the Applicant fulfills all the conditions specified for renewal of the
registration, shall renew the registration in Form D for a period of three years and send intimation to that effect
to the Applicant.

Procedure where renewal of registration is not granted to Insurance Marketing Firm

Where an application for renewal thereof under regulation 14, does not satisfy the conditions set out in
regulation 5 and 11, the Authority may refuse to grant the registration.

Provided that no application shall be rejected unless the applicant has been given a reasonable opportunity of
being heard.

The refusal to grant a registration shall be communicated by the Authority within thirty days of such refusal to
the Applicant stating therein the grounds on which the application has been rejected.

Any Applicant, aggrieved by the decision of the Authority, may apply within a period of thirty days from the
date of receipt of such intimation, to the Chairman of the Authority for a reconsideration of its decision.

The Chairman of the Authority shall consider such request and communicate his decision thereon to the
Applicant in writing within sixty days of the receipt of the application for reconsideration thereof.

Any applicant aggrieved by the decision of the Chairman may make an appeal to Securities Appellate Tribunal,
as per the procedure prescribed for such an appeal, within a period of forty-five days from the date on which a
copy of the order made under sub-regulation 15.4 above is received by him, for passing such orders thereon as it
thinks fit, conforming, modifying or setting aside the order appealed against.

In case the Securities Appellate Tribunal after consideration of the application made under sub-regulation (15.5)
above, rejects the appeal, the Applicant can make a fresh application for grant of registration only after one year
from the date of final rejection. The Authority may consider such application on merit.

Effect of refusal to grant renewal of registration to Insurance Marketing Firm:

Any Applicant, whose application for renewal of registration under regulation 14 has been refused by the
Authority, shall, on and from the date of the receipt of the communication under regulation 15 cease to act as an
Insurance Marketing Firm and cease to solicit Insurance business and conduct insurance activities. The
Insurance Marketing Firm, however, shall take necessary steps as specified in regulation 12.3 of these
regulations.

Issue of a duplicate certificate of registration to Insurance Marketing Firm —

In the event of a certificate of registration being lost or destroyed or mutilated, an Insurance Marketing Firm
shall submit to the Authority, along with a fee of rupees one thousand and a declaration giving full details
regarding the issue of the registration and its loss or destruction or mutilation, request for issue of a duplicate
certificate of registration .
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The Authority, after satisfying itself that the original registration has been lost, destroyed or mutilated, shall
issue a duplicate certificate of registration in Form C with an endorsement thereon that it is a duplicate one.

Action against a person acting as an insurance marketing firm without a valid registration

Notwithstanding and without prejudice to initiation of any criminal proceedings against any person, who acts as
an Insurance Marketing Firm without holding a valid registration issued under these Regulations, the Authority
may invoke penal action under the Act, as amended from time to time, against such a person.

Where the person falling under sub-regulation 18.1, is a company or firm or body corporate, without prejudice
to any other proceedings which may be taken by the Authority against the company or firm or body corporate,
every director, manager, secretary or other officer of the company or body corporate, and every partner of the
firm, who is knowingly a party to such a contravention shall also be liable to be proceeded against.

CHAPTER 1V
Rules Governing the Insurance Marketing Firm

Remuneration, Engagement of Sales Persons, Area of operation applicable to the Insurance Marketing
Firms:

The rules governing the remuneration payable to the Insurance Marketing Firm are stated in Part I of Schedule
IVv.

The rules governing the engagement of ISP and FSE in the Insurance Marketing Firm are stated in Part I of
Schedule IV.

The rules governing the area of operation of the Insurance Marketing firm are stated in Part III of Schedule IV.
Duties & Obligations of Insurance Marketing Firm:

The duties and obligations of the Insurance Marketing Firm are enumerated in Schedule V of these Regulations.
Handling of customer grievances and complaints by Insurance Marketing Firm:

The procedure for handling customer grievances and complaints by the Insurance Marketing Firm shall be as
specified in Schedule VI of these Regulations.

Inspection of Insurance Marketing Firm:

The Authority has the power to inspect the records of the Insurance Marketing Firm and performance of their
activities anytime and in case of any deficiency observed, the Authority may take appropriate disciplinary
action. The procedure applicable for the Inspection and the Audit of the Insurance Marketing Firm are
mentioned in Schedule VII of these Regulations.

Chapter V

Procedure for disciplinary proceeding:

The procedure to be followed by the Authority in the event of an Insurance Marketing Firm violating any of the
provisions of the Act, as amended from time to time/ IRDA Act/ Regulations/Guidelines/Circulars/ Notifications
shall be as specified in Schedule VIII of these Regulations.

Suspension, Cancellation or surrender of Registration made to Insurance Marketing Firm:

The procedure for suspension, cancellation or surrender of registration shall be as given in Schedule VIII of
these Regulations.

Change in ownership/ shareholding of Insurance Marketing Firm:

No change in ownership/shareholding exceeding 10% in the Insurance Marketing Firm, shall be carried out
without the prior approval of the Authority.

CHAPTER VI
Miscellaneous
Maintenance of Records:

An Insurance Marketing Firm shall maintain the following records —

1) Mandate received from the client;
(i1) Know Your Client (KYC) records of the client, as required under the relevant Authority’s guidelines
and provisions of PMLA;

(ii1) Copy of the proposal form duly signed by the client and submitted to the insurer with ACR signed by
the IMF;
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@iv) A register containing list of the clients, details of policy such as type of policy, premium amount, date
of issue of the policy, charges or fees received;

) A register containing details of complaints received, name of the complainant, nature of complaints and
action taken thereon;

(vi) Any other record as may be specified by the Authority from time to time.
Reports to be submitted to the Authority by the Insurance Marketing Firm:

The Authority may require the Insurance Marketing Firm to submit reports/information in the form and manner
as may be prescribed by the Authority from time to time.

The Insurance Marketing Firm shall set up necessary IT systems that shall be integrated to the IT Systems of
Authority or of an institution recognized by the Authority with a capability of obtaining and monitoring.

(a) Payment of minimum wages to the ISP by the Insurance Marketing Firm;

(b) ISP being on the rolls of the Insurance Marketing Firm for a continuous period of at least three years unless
he cease to be an ISP of Insurance Marketing Firm due to death or fraud or resigned from the services of
Insurance Marketing Firm subject to his resignation being approved by a committee of 3 persons nominated
by the Life Insurance Council or the General Insurance Council.

(c) The Authority shall allocate the States to the Insurance Councils and a report of the committee shall be
submitted by the Councils to the Authority on a quarterly basis.

Explanation: An institution/Bank recognized by the Authority will be one with whom the Authority has entered
into an MOU based on defined criteria.

Power of the Authority to issue clarifications etc:

In order to remove any difficulties in application or interpretation of any of the provisions of these Regulations,
the Chairperson of the Authority may issue clarifications, directions and guidelines in the form of circulars.

General:

From the date of notification of these regulations no person can function as an Insurance Marketing Firm unless
a registration has been granted to him by the Authority under these regulations.

Any disputes arising between an Insurance Marketing Firm and an insurer or any other person either in the
course of his engagement as an Insurance Marketing Firm or otherwise, may be referred to the Authority by the
person so affected; and on receipt of the complaint or representation, the Authority may examine the complaint
and if found necessary proceed to conduct an enquiry or an inspection or an investigation in terms of these
regulations.

Any dispute arising out of carrying functions relating to non-insurance by FSEs engaged by the Insurance
Marketing Firm shall fall under the jurisdiction of the respective regulators/statutory bodies. However, in case of
any action initiated/taken by the respective regulators/statutory bodies against the FSE/IMF, the same shall be
informed to the Authority immediately and the Authority may take into account such action and in case such
action warrants any disciplinary action against the Insurance Marketing Firm, the Authority may initiate
proceedings in the matter.

T. S. VIJAYAN, Chairman
[F. No. ADVT. 111/4/161/15/Exty.]
Schedule I
Part1

Principal Officer of the Insurance Marketing Firm — Eligibility Criteria

Subject to Part IV of this Schedule, the Principal Officer of the Insurance Marketing Firm, shall fulfill any of the
eligibility conditions as given below:

(a) Associate/Fellow of the Insurance Institute of India, Mumbai; or
(b) Associate/Fellow of the Institute of Actuaries of India; or
(c) Associate/Fellow of Chartered Insurance Institute, London; or

(d) Post graduate qualification of the Institute of Insurance and Risk Management, Hyderabad; or
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(e) Graduate with Insurance experience of five years preceding the year in which the application is made; or

(f) Graduate with 10 years of experience in financial services sector preceding the year in which the
application is made.

Part I1

Training, Examination and Certification of Principal Officer

The Principal Officer of the Insurance Marketing Firm shall fulfill the requirements for training, examination and
certification as mentioned below:

(a)

(b)

(a)

(b)

©

The Principal Officer shall undergo Fifty Hours of Insurance Marketing Firm training from an institution
recognised by the Authority, and should pass an examination, at the end of the period of training, conducted by
the Examination Body recognised by the Authority.

In case the Principal Officer of the Insurance Marketing Firm possesses any one of the following qualifications,
then he/she shall undergo Twenty Five Hours of training and pass the examination:

(i) Associate/ Fellow of the Insurance Institute of India, Mumbai; or

(ii) Associate/ Fellow of the Institute of Actuaries of India; or

(>iii) Associate/Fellow of Chartered Insurance Institute, London; or

(iv) Post graduate qualification of the Institute of Insurance and Risk Management, Hyderabad.

The Training Methodology and Examination procedure applicable for Principal Officer is specified in Schedule
IIT of these Regulations.

Part-111
Fit & Proper Criteria for Principal Officer of the Insurance Marketing Firm

The Principal Officer of the Insurance Marketing Firm seeking registration shall be considered as a ‘fit and
proper person’, if he fulfills the conditions, including, but not limited to the following criteria —

(i) financial integrity;

(i1) absence of convictions or civil liabilities;
(iii) competence;

(iv) good reputation and character;

(v) efficiency and honesty; and

(vi) absence of any disqualification to act as an intermediary as stipulated in the Act, as amended from time to
time.

An Applicant shall be considered as “NOT Fit and Proper" for the purpose of grant or renewal of registration to
act as an Insurance Marketing Firm or to continue to act as an Insurance Marketing Firm under any one or more
of the relevant regulations, if he attracts any of the following:

(1) the Principal Officer or the Insurance Marketing Firm, or its whole time director or managing partner has
been convicted by a Court for any offence involving moral turpitude, economic offence, securities laws or
fraud;

(i1) an order for winding up has been passed against the Insurance Marketing Firm;

(iii) the principal officer or the Insurance Marketing Firm, or its whole time director, or managing partner has
been declared insolvent and has not been discharged;

(iv) an order, other than an order of suspension of certificate of registration as an Insurance Marketing Firm,
restraining, prohibiting or debarring the principal officer or the Insurance Marketing Firm, or its whole time
director or managing partner from dealing in Insurance solicitation or other insurance service activity has
been passed by the Authority or any other regulatory authority and a period of one year from the date of the
expiry of the period specified in the order has not elapsed;

(v) the Principal Officer or the Insurance Marketing Firm, is financially not sound;

(vi) any other reason, to be recorded in writing by the Authority, which in the opinion of the Authority, renders
such Principal Officer or the Insurance Marketing Firm, or its whole time director or managing partner unfit
to function as an Insurance Marketing Firm.
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The Principal Officer shall furnish the ‘FIT and Proper Form” prescribed, along with the application for grant of
new or renewal of existing registration to function as an Insurance Marketing Firm.

Part IV
General Eligibility Conditions

The Applicant seeking registration shall be considered as eligible if they fulfill the following conditions: —

a.

Should not suffer from any of the disqualifications specified under sub-section (5) of section 42D of the Act, as
amended from time to time;

the principal officer of the applicant should have undergone training and passed examination as specified by the
Authority;

the principal officer of the applicant should have not violated the duties and responsibilities as specified by the
Authority;

Should comply with all the applicable provisions of the:

(1) Act, as amended from time to time, the IRDA Act, 1999, and the rules, regulations, circulars or guidelines,
as applicable, issued by IRDA from time to time.

(i1) Securities and Exchange Board of India (Investment Advisers) Regulations, 2013.

(iii) Securities and Exchange Board of India (Certification of Associated Persons in Securities Markets)
Regulations 2007.

(iv) Regulations issued by other regulatory/statutory/Government Authorities such as SEBI, PFRDA, RBI, Post
Office wherever applicable.

Schedule IT
Part1
Certification requirements for ISP & FSE

The Insurance Marketing Firm can engage individuals to market Insurance and/or Financial Products as
specified in regulation 3(a) and 3(c).

Insurance Marketing Firm is not permitted to engage in marketing any other financial products other than the
financial products specified above.

ISPs engaged by the Insurance Marketing Firm to market Insurance products of Life Insurance, General
Insurance, and Health Insurance companies, should have valid certificate issued by the Authority, as specified in
these Regulations.

FSEs engaged by the Insurance Marketing Firm to market financial products, should have valid license or
certificate issued by the respective regulator as specified in these Regulations.

FSEs shall be governed by the regulations of the respective regulators and shall be responsible for any act of
omission and commission and subject to any disciplinary action initiated by the respective regulatory/ statutory
authorities.

Part II
Qualifications and Eligibility criteria for ISP:

The ISP shall possess the minimum qualification of:

Pass in 12th Class or equivalent examination from a recognized Board/Institution.

Should have undergone the Insurance Marketing Firm Training prescribed by the Authority and qualified in the
Insurance Marketing Firm Examination from an institution recognized by the Authority as detailed in Part III
below.

Should be domiciled in the area of Registration of IMF.
Part II1

Training, Examination and Certification of ISP

The ISP of an Insurance Marketing Firm shall meet the same requirements of training, examination and certification as
those prescribed for the Principal Officer of the Insurance Marketing Firm given in Part II of Schedule I.
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Part IV
Engagement of FSE

A. FSEs engaged by the Insurance Marketing Firm for marketing other financial products as specified in regulation
3(c) of these regulations shall possess valid license/certificate/authorization issued by respective authorities
empowered to issue such license/certificate/authorization.

B. FSE deployed in the Insurance Marketing Firm shall meet the necessary training, qualifications, experience and
other requirements as may be specified by the other regulatory/ statutory authorities for the line of activity
undertaken on an on-going basis in order to be fully in compliance with applicable law, regulations, rules,
guidelines, circulars, etc.

SCHEDULE-III

Training Methodology for Insurance Marketing Firm Training and Examination

1. General:

@) The Insurance Marketing Firm Training material and self-assessment content shall be in digital
downloadable format and shall be hosted under a suitable Learning Management System by any
institution as approved by the Authority from time to time.

(i1) The self-assessment tests shall be in multiple-choice models.

(iii)  The candidate shall register on the Learning Management System website and complete the training.

(iv)  The candidate shall download the digital training content to his PC/laptop and complete the self-learning
modules.

) At the end of each module the candidate shall complete the self-assessment test. The Learning
Management System shall not allow the candidate to complete more than two self-assessment tests per
day.

(vi)  On completion of the self-assessment test for each of the module, the candidate shall earn one hour
training credit.

(vii) The candidate shall complete all the self-learning modules and self-assessment tests online to earn the
credit for 50 hours training/25 hours training as the case may be.

(viii) For the purposes of these regulations, the Insurance Marketing Firm training shall be same as that of

Insurance Brokers training and the Insurance Marketing Firm examination shall be same as that the
Insurance Brokers’ Examination. However, the training and pass certificate issued to an ISP shall not be
used for solicitation or procurement of insurance business on behalf of an insurance broker or an
insurance broker shall not engage any ISP for the purpose of soliciting or procuring insurance business.

2. Examinations and Certification

()
(i)
(iii)
(iv)
(v)
(vi)
(vii)
(viii)

(ix)

(69)

The online examination shall be conducted by an institute approved by the Authority in their centres
spread across India.

The candidate on completion of training and earning 50 hours training/25 hours training credit, as the
case may be, shall be eligible for appearing for the online examination.

The periodicity of the online examination shall be decided by the examination body in consultation with
institute conducting the examination;

The examination questions shall be displayed with multiple choices of answers.

The exanimation shall cover Life, General and Health insurance syllabus as prescribed by the Authority.
There shall be no limit for the number of attempts for appearing the examination by the candidate.

The candidate shall pay the appropriate fee for training and examination to the examination body.

The results will be published on the web site of the examination body and the Authority.

Candidates who are declared 'pass' in the examination will be issued a Certificate, by the Examination
Body; which shall be referred to as "Certificate of Passing Insurance Marketing Firm Exam".

The examination institute will forward a copy of the certificate and the data of the candidates who have
passed the exam to the Authority in the electronic format prescribed by the Authority.

(xi) The Authority will process the application of the Applicant and consider issuance of registration , as per

eligibility conditions prescribed in the Regulations.
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Schedule IV
Rules Governing the Insurance Marketing Firm
Part — I. - Remuneration payable to the Insurance Marketing Firm

The Insurer shall make all remuneration for soliciting and procuring insurance policies undertaken by an
Insurance Marketing Firm, to the concerned Insurance Marketing Firm only, and not to any other person or
entity.

The remuneration payable to Insurance Marketing Firm by the Insurer, for the solicitation of policies by the
ISPs shall be as specified by the Authority, from time to time, under Secs. 40(1) and 40(2) of the Act, as
amended from time to time.

In addition, the Insurance Marketing Firm may receive fees or charges from life insurance companies only in the
form of service charges for recruitment, training and mentoring of their ISPs. These fees or charges shall not
exceed 50% of first year commission and 10% of renewal commission received by IMF. No such payment shall
be made in case of general/health insurance business. The life insurance companies shall have to disclose to the
Authority upfront at the time of filing their products under file & use guidelines on payment of such fees or
charges to the Insurance Marketing Firm.

The Insurance Marketing Firm shall also be entitled to receive the fees for undertaking insurance service
activities as mentioned in regulation 3(b) as may be mutually agreed between the Insurance Marketing Firm and
the Insurance Company which shall be reasonable depending upon the time and effort and should be evidenced
by an agreement entered at the outset with basis of fees being clearly addressed.

The Insurance Marketing Firm will also be entitled to collect the ‘Applicable Service Charges’ from the
financial entities for the services rendered by the FSE employed by the Insurance Marketing Firm.

The settlement of accounts by insurers in respect of remuneration of Insurance Marketing Firm shall be done on
a monthly basis.

Part II
Remuneration of ISPs and FSEs and migration of ISPs
Minimum fixed salary of ISP and FSE:

(i) Every ISP employed by the Insurance Marketing Firm shall be paid a fixed monthly salary, which is not
lower than Rs. 5,000 per month or such other sum as may be specified by the Authority from time to time.

(i) The FSE shall be paid remuneration by the financial entities as per the applicable guidelines of respective
regulators.

(iii) An Insurance Marketing Firm found violating the condition set out in clause (i) above would be liable for
cancellation of registration with notice.

Migration of insurance agents to Insurance Marketing Firm:
(1) An ISP in an Insurance Marketing Firm should possess a valid certificate issued by the Authority for ISP.

(i) An individual agent cannot migrate or join Insurance Marketing Firm unless he has surrendered his existing
agency license, undergone Insurance Marketing Firm training and qualified the Insurance Marketing Firm
examination specified under these Regulations.

(iii) An Individual licensed as an ISP in an Insurance Marketing Firm shall not be allowed to migrate to any
insurance company, insurance marketing firm or insurance broking firm unless he has obtained a No
Objection Certificate (NOC) from the existing Insurance Marketing Firm.

Subject to provisions of Reg. 27(2)(b) and without prejudice to what is stated in clause 2(iii) above, in case of an
application made by the ISP to Insurance Marketing Firm for issuance of NOC, which is duly acknowledged by
the Insurance Marketing Firm, an NOC is deemed to have issued to ISP by the Insurance Marketing Firm if such
NOC is not issued within 30 days.

PART III
Area of operation of the Insurance Marketing Firm

The Insurance Marketing Firm shall employ ISPs who are domiciled in the area for which the request for
registration is made in the application and approved by Authority. However, the IMF shall be free to solicit or
procure the insurance business from all over the country;

The “Area” is defined as a district for which the registration of the Insurance Marketing Firm is valid.
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The Area selected by the Insurance Marketing Firm shall be clearly mentioned in the application Form A while
submitting the application to the Authority. At the time of initial grant of registration the IMF shall be
permitted to set up offices only in one district of his choice;

The Authority shall incorporate the Area in the registration made in Form B to the Insurance Marketing Firm.

The Insurance Marketing Firm may apply for more Areas while filing the application form for renewal of
registration.

The Insurance Marketing Firm shall specify the details of the offices to be set up in the Areas opted; including
manpower deployment etc. in the Renewal Application form. The Insurance Marketing Firm shall have separate
Principal Officer designated for each of the districts they intent to expand their operations. The additional areas
shall be considered on merits.

If additional Areas are not opted by the Insurance Marketing Firm in the renewal Application, renewal will be
considered for the original jurisdiction for which the registration was made.

The Insurance Marketing Firm may opt for a change in the Area while applying for renewal of registration. The
Authority may consider the request subject to the Insurance Marketing Firm submitting details of the offices to
be set up in the newly opted areas; including manpower deployment etc. in the Renewal Application form.

Schedule V
Part -1
Duties and Obligations of Insurance Marketing Firm towards ISP

Insurance Marketing Firm, on obtaining the registration from the Authority, may enter into agreement with
Insurance companies for carrying out Insurance Business activity.

Insurance Marketing Firm shall engage licensed ISP and FSE on salary and incentive basis.

Insurance Marketing Firm shall include the relevant conditions and clauses in the agreement with the ISP
engaged by the firm on matters relating to—

a. Engagement with the Insurance Marketing Firm
b. Prescribed code of conduct,

c. Sales processes/rules etc.

d. Remuneration

i The remuneration payable to ISP by the Insurance Marketing Firm, for solicitation and procurement of
policies by the ISPs shall be on salary and incentive basis.

i. In addition to the minimum amount specified (Sch. IV, Part II) above, the Insurance Marketing Firm,
depending upon ISPs performance can pay him additional incentives, which are declared upfront and
form part of the employment agreement between him and the Insurance Marketing Firm.

e. The Insurance marketing Firm under no circumstances can dismiss the ISP from employment during the
period of the registration, except as allowed under Reg. 27 (2) (b).

f.  Any change of employer by the ISP shall be at the time of renewal of the registration of the Insurance
Marketing Firm or by way of resignation submitted to the Insurance Marketing Firm subject to fulfillment
of conditions as laid down in regulation 27(2)(b) of these regulations.

Insurance Marketing Firm shall assist the individuals intending to become ISPs to undergo the prescribed
training and certification.

Insurance Marketing Firm shall ensure continuous monitoring of the activities of the ISP and be responsible for
the compliance of these Regulations and the code of conduct by ISPs.

Part - 11

Duties and Obligations of Insurance Marketing Firm towards Authority

The Insurance Marketing Firm shall

a.

Undertake to immediately notify the Authority in writing within 30 days of:

any change in the status of registration with regard to scope of activities of the Insurance Marketing Firm
issued by the Authority;

any change in the status of registration of the ISP issued by the Authority;
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iii.

iv.

any change in the status of registration of any FSE holding the registration of any other regulator
employed by the Insurance Marketing Firm;

any change in its constitution(including shareholding change), ownership, directors/partners;
any disciplinary proceedings or investigation by any other regulatory/statutory Authority.

ensure that ISPs responsible for solicitation of insurance business shall be competent, qualified, have undergone
the required training and passed the examination as specified by the Authority;

not divulge any confidential information about its client, which has come to its knowledge, without taking prior
permission of its clients, except where such disclosures are required to be made in compliance with any law for
the time being in force.

adhere to the IRDA (Advertisement & Disclosure) Regulation, 2000, as applicable to intermediaries as amended
from time to time and take measures to enhance the awareness of insurance.

display at their place of work/office, details of their registration issued by the Authority such as, date of issue of
registration and it validity, and list of permitted business activities, grievance handling process, list of
ombudsman and such other relevant information as may be required under other applicable statute.

comply with all applicable provisions under the Act, as amended from time to time, including rules, regulations,
circulars and guidelines issued by Authority from time to time.

Perform its duties, functions in accordance with terms of the registration in a manner that they do not work as
fronting arrangements or a franchise institution and shall act in the public interest and in fiduciary capacity be
accountable for the omissions and commissions of their own employees/persons engaged by them, in case of
violations committed by such employees/persons;

maintain a Professional Indemnity Insurance Cover as required under Regulations;
Part III

Duties and Obligations of Insurance Marketing Firm towards Insurance Companies

Insurance Marketing Firm, on obtaining the registration from the Authority under Sec. 42D of the Act, as amended from
time to time, to act as an insurance intermediary, may enter into agreements with Insurance companies for carrying out
Insurance Business activity. The Agreement shall include conditions relating to.

(a) Engagement with the Insurance Marketing Firm
(b) Prescribed code of conduct,

(c) Sales processes/rules etc.

(d) Remuneration basis

(e) Minimum term

(f) Sharing of records

(g) Product training

(h) Collection of premiums through Reserve Bank of India (RBI) recognized mode of payments and as
mutually agreed between the IMF and the insurer in the agreement.

Schedule VI

Handling of customer grievance and complaints by Insurance Marketing Firm:

1. ISP
ey

@)

3)

“

The complaint received against an ISP from the client shall be dealt in accordance with the Regulations issued
by the Authority from time to time.

The IRDA (Protection of Policyholders’ Interest) Regulations, 2002 as amended from time to time shall
continue to apply to both the Insurance Marketing Firm and the ISP jointly and severally.

The insurance marketing firm and the ISP shall be accountable for the omissions and commissions. In case of
violations committed by such ISPs, the insurance marketing firm and the ISP are responsible for indemnification
for their acts.

The Authority may conduct investigation of the Insurance Marketing Firm to check the procedure for complaint
handling and other activities undertaken by them, as and when required. The Authority may appoint a chartered
accountant or an actuary or any qualified and experienced individual in the field of insurance for conduct of
such investigation.
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Provided that the person so appointed shall have the same powers of the inspecting authority as are mentioned in
regulation 22 under these regulations.

Explanation- For the purposes of this regulation the expression “chartered accountant” shall have the same
meaning as given in Section 141 of the Companies Act, 2013 (18 of 2013), as amended from time to time, and
the expression ‘actuary’ shall have the same meaning as given in section 2(1)(a) of The Actuaries Act, 2006 (35
of 2006)

2. FSE - The handling of customer grievance and complaints and providing after sales services in case of non-
insurance business carried by IMF through FSEs shall be governed by the conditions prescribed by the respective
regulatory/ statutory/Government authorities.

Schedule VII
PART I
Inspection of Insurance Marketing Firm

1. Power of Authority to inspect: The Authority may suomotu or upon receipt of information or complaint,
appoint one or more of its officers as inspecting authority to undertake inspection of the books of accounts,
records and documents relating to Insurance Marketing Firm for any of the following reasons:

(i) to ensure that the books of account, records and documents are being maintained by the insurance
marketing firm in the manner as may be specified by the Authority ;

(ii) to inspect the handling of complaints received from clients or any other person, on any matter having a
bearing on the activities of the Insurance Marketing Firm;

(iii) to ascertain whether the provisions of the Act, as amended from time to time, and these Regulations are
being complied with by the insurance marketing firm;

(iv) to inspect into the affairs of Insurance Marketing Firm, in the interest of the policyholders.
2. Notice before inspection.

(1) Before ordering an inspection under regulation 22, the Authority shall give not less than ten days’ notice to
the Insurance Marketing Firm.

(i) Notwithstanding anything contained in clause (i), where the Authority is satisfied that in the interest of the
policyholders no such notice should be given, it may by an order in writing direct that the inspection of the
affairs of the Insurance Marketing Firm be taken up without such notice.

3. Obligation of insurance marketing firm on inspection:

(i) It shall be the duty of every Insurance Marketing Firm in respect of whom an inspection has been ordered
under the Regulation 22 and any other associate person who is in possession of relevant information
pertaining to conduct and affairs of such Insurance Marketing Firm, including representative of Insurance
Marketing Firm, if any, to produce to the inspecting authority such books of accounts and other documents
in his custody or control and furnish him with such statements and information as the inspecting authority
may require for the purposes of inspection.

(ii) It shall be the duty of every Insurance Marketing Firm and any other associate person who is in possession
of relevant information pertaining to conduct and affairs of the Insurance Marketing Firm to give to the
inspecting authority all such assistance and shall extend all such co-operation as may be required in
connection with the inspection and shall furnish such information as sought by the inspecting authority in
connection with the inspection.

(iii) The inspecting authority shall, for the purposes of inspection, shall have power to examine on oath and
record the statement of Principal Officer, any employees, directors, partners or person responsible for or
connected with the activities of Insurance Marketing Firm or any other associate person having relevant
information pertaining to such Insurance Marketing Firm.

(iv) The inspecting authority shall, for the purposes of inspection, have power to obtain authenticated copies of
documents, books of accounts etc in respect activities of Insurance Marketing Firm, from any person having
control or custody of such documents.

4. Submission of Inspection Report to the Authority : The inspecting authority shall, as soon as possible, but in
any case not later than 30 days from the completion of the inspection, submit an inspection report to the
Authority:



56 THE GAZETTE OF INDIA : EXTRAORDINARY [PART III—SEC. 4]

Provided that if directed to do so by the Authority, the inspecting authority may submit an interim report.

5. Action on the Inspection Report : The Authority may after consideration of the inspection report and after
giving reasonable opportunity of hearing to the Insurance Marketing Firm, issue such directions as it deems fit
in the interest of policyholders including -

(i) requiring the Insurance Marketing Firm to refund any money collected as fees, charges or commissions or
otherwise to the concerned clients along with the requisite interest.

(i) prohibiting the Insurance Marketing Firm from operating in the insurance market for a specified period.
(iii) Any other action as the Authority may deem fit.
PART II
Appointment of Auditor for audit of Insurance Marketing Firm

1. The Authority may appoint a qualified auditor to audit the books of account or the affairs of an Insurance
Marketing Firm:

Provided that the auditor so appointed shall have the same powers of the inspecting authority as mentioned in
Part I of this Schedule.

Explanation: For the purpose of this clause, the expression ‘qualified auditor’ shall have the meaning derived
from section 141 of the Companies Act, 2013 (18 of 2013 ).

(2) The expenses of such audit under clause(1) shall be borne by the Insurance Marketing Firm.

2. Submission of report by the Auditor to the Authority - The Auditor shall, as soon as possible, but in any case
not later than 30 days from the date of completion of the audit, submit the report to the Authority:

Provided that if directed to do so by the Authority, the auditor may submit an interim report.

3. Action on the Audit report by the Authority - The report submitted by the Auditor shall be dealt with in the
same manner as defined under clause (5) of Part-I, Schedule VII of these regulations.

Schedule VIII
Procedure for Disciplinary Proceeding against the Insurance Marketing Firm and ISP
Part1
Cancellation of Registration of the Insurance Marketing Firm with Notice

The Authority may suspend or cancel the registration of an Insurance Marketing Firm for any one or more of the
following reasons:

(6] suffers at any time during the period of the registration from any of the disqualifications specified under sub-
section (5) of section 42D of the Act, as amended from time to time;

(i) violates the provisions of the Act, as amended from time to time, IRDA Act 1999 and Rules, Regulations,
Guidelines, Notices, Circulars made there under, such as:

a. Fails to furnish any information relating to its activities as an Insurance Marketing Firm as required by
the Authority;

b. Furnishes wrong or false information; or conceals or fails to disclose material facts in the application
submitted for obtaining a registration;

c. Indulges in rebates or inducements in cash or kind to a client or any of the client's Directors or other
employees or any person acting as an introducer;

d. Fails to carry out its obligations as specified in these Regulations;
e. Fails to comply with any of the conditions subject to which the registration has been granted;
f.  Fails to comply with duties and obligations of Insurance Marketing Firm towards ISP;
g. Fails to comply with duties and obligations of Insurance Marketing Firm towards Authority;
h. Fails to comply with duties and obligations of Insurance Marketing Firm towards Insurance
Companies;
(iii) Resort to spurious calls or mis-selling;

@iv) Acts in a manner against the interest of the policyholders or against public interest.
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Part II
Procedure to be followed while initiation of Action against the Firm.

1. The Authority shall issue a Show Cause Notice to the Insurance Marketing Firm, requiring the firm to show
cause within 21 days from the date of receipt of the notice, why the registration granted to the Insurance
Marketing Firm shall not be suspended or cancelled or any other action as considered appropriate by the
Authority for the violations noted in the show cause notice shall not be taken.

2. The Insurance Marketing Firm shall submit its reply to show cause notice issued by the Authority within the
time limit stipulated in the notice.

3. Upon considering the reply, if any, the Authority may pass an order directing the suspension or cancellation of
the registration granted to the Insurance Marketing Firm or shall pass any other order as deemed appropriate
based on the facts of the case.

4. The Authority shall communicate the decision to the Insurance Marketing Firm within thirty days from the date
of taking such decision stating therein the grounds on which the decision is taken.

5. The Insurance Marketing Firm, aggrieved by the decision of the Authority, may apply within a period of thirty
days from the date of receipt of such intimation, to the Chairman of the Authority for reconsideration of its
decision.

6. The Chairman of the Authority shall consider such an application and communicate his decision thereon to the

Applicant in writing within sixty days of the receipt of reconsideration application thereof.

7. Any applicant aggrieved by the decision of the Chairman may make an appeal to Securities Appellate Tribunal,
as per the procedure prescribed for such an appeal, within a period of forty-five days from the date on which a
copy of the order made under clause (6) above is received by him, for passing such orders thereon as it thinks
fit, conforming, modifying or setting aside the order appealed against.

8. In case the Securities Appellate Tribunal after consideration of the application made under clause (7) above,
rejects the appeal, the Applicant can make a fresh application for grant of registration only after one year from
the date of final rejection. The Authority may consider such application on merit.

Part III
Cancellation of Registration of Insurance Marketing Firm without notice

The Registration of an Insurance Marketing Firm may be cancelled or suspended without notice, provided the Authority
has communicated the reasons for the cancellation in writing:

@) if it is found guilty of fraud, or is convicted for a criminal offence;
(i1) commits such defaults, which require immediate action in the opinion of the Authority;

The procedure to be followed while initiation of Action against the Firm under this regulation is as specified in clauses
@), (5), (6) and (7) of Part II above.

Part IV
Cancellation or suspension of certificate of ISP with notice

(6] The Certificate of ISP may be cancelled or suspended after due notice and after giving him a reasonable
opportunity of being heard, if the ISP is found guilty of misconduct or his conduct is not in accordance with the
code of conduct as specified in these Regulations, or fails to carry out his obligations as specified under these
Regulations.

(ii) The procedure to be followed while initiation of Action against the ISP will be as specified in Part II above as
applicable to Insurance Marketing Firm.

Part V
Cancellation or suspension of certificate of ISP without notice

@) The certificate of ISP may be cancelled or suspended without notice if he is found guilty of fraud, or is
convicted for a criminal offence, or commits such defaults which require immediate action in the opinion of the
Authority, provided that the Authority has communicated the reasons for the cancellation in writing.

(ii) The procedure to be followed while initiation of Action against the Firm is specified in Part III above as
applicable to Insurance Marketing Firm
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@

(i)

Part VI
Effect of Suspension or cancellation of registration to Insurance Marketing Firm

Any Insurance Marketing Firm or ISP, whose registration has been suspended or cancelled by the Authority,
shall, on and from the date of the receipt of the communication under these Regulations, shall cease to act as an
Insurance Marketing Firm or ISP and shall cease to solicit Insurance business.

On and from the date of suspension or cancellation of the registration of the Insurance Marketing Firm or the
ISP, the Insurance Marketing Firm or the ISP shall:

(a) not undertake any new assignment or contract related to insurance business or solicit or procure insurance
business during the period of such debarment or suspension;

(b) take such other action including the action relating to any records or documents and policies or money of
the policyholders as per the directions of the Authority and relevant provisions of these regulations.

(c) return the registration so cancelled to the Authority and shall not represent itself to be a holder of
registration for carrying out the activity for which such registration had been granted;

(d) make provisions as regards liability incurred or assumed by it;

(e) take such other action including the action relating to recovery or seizure of any records or documents and
policies of the policyholders that may be in custody or control of such person, within the time period and in
the manner, as may be required under the relevant regulations or as may be directed by the Authority while
passing order under this Chapter or otherwise.

(f) Take action as specified in regulation 12.3 of these regulations;
Schedule IX
Code of Conduct of ISP and FSE

Every ISP holding a valid certificate shall adhere to the code of conduct specified below:

()

(a)
(b)
©

(d)
(e)
®
(g
(h)
@)

@

&)
@

(m)

(n)

(0)

()

Every ISP shall,---
identify himself and the Insurance Marketing Firm of whom he is an ISP;
disclose his certificate particulars to the prospect on demand;

disseminate the requisite information in respect of insurance products offered; and take into account the needs of
the prospect while recommending an insurance product;

undertake needs analysis for clients;

compare products of insurers with which they have arrangement;

recommend the product based on clients’ needs;

indicate the premium to be charged by the insurer for the insurance product offered;

disclose the scales of remuneration in respect of the insurance product offered, if asked by the prospect;

explain to the prospect the nature of information required in the proposal form by the insurer, and also the
importance of disclosure of material information in the purchase of an insurance contract;

bring to the notice of the insurer any adverse habits or income inconsistency of the prospect, in the form of a
report (called “Insurance Confidential Report”) along with every proposal submitted to the insurer, and any
material fact that may adversely affect the underwriting decision of the insurer as regards acceptance of the
proposal, by making all reasonable enquiries about the prospect;

inform promptly the prospect about the acceptance or rejection of the proposal by the insurer;

obtain the requisite documents at the time of filing the proposal form with the insurer and other documents
subsequently asked for by the insurer for completion of the proposal;

render necessary assistance to the policyholders or claimants or beneficiaries in complying with the
requirements for settlement of claims by the insurer;

advise every individual policyholder to effect nomination or assignment or change of address or exercise of
options, as the case may be, and offer necessary assistance in this behalf, wherever necessary;

forward any information received from the client regarding a claim or an incident that may give rise to a claim
without delay;

advise the client without delay of the insurer's decision or otherwise of a claim; and give all reasonable
assistance to the client in pursuing his claim;
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(ii)

(iii)

(iv)

v)

@
(r)
(s)

®
(w)
v)

ensure that statements made regarding the policies to the customer are not misleading or exaggerated;
ensure the compliance of Section 64-VB(4) of the Act, as amended from time to time;

draw the attention of the client to Section 41 of the Act, as amended from time to time, which prohibits rebating
and sharing of commission/remuneration;

ensure the compliance of AML and KYC guidelines in force.
act in a fiduciary capacity towards its clients and shall disclose all conflicts of interests as and when they arise;

follow recognized standards of professional conduct and discharge his functions in the interest of the
policyholders. Comply with provisions of the Act, as amended from time to time, IRDA Act, 1999, IRDA
(Protection of Policyholders’ Interests) Regulations, 2002 and any other regulations, guidelines, circulars,
directions issued by the Authority from time to time.

No ISP shall,--
(a) solicit or procure insurance business without holding a valid certificate,
(b) induce the prospect to omit any material information in the proposal form;

(c) induce the prospect to submit wrong information in the proposal form or documents submitted to the insurer
for acceptance of the proposal;

(d) behave in a discourteous manner with the prospect;

(e) interfere with any proposal introduced by any other insurance intermediary;

(f) offer different rates, advantages, terms and conditions other than those offered by his insurer;
(g) demand or receive a share of proceeds from the beneficiary under an insurance contract;

(h) force a policyholder to terminate the existing policy and to effect a new proposal through him within three
years from the date of such termination;

Every ISP shall, with a view to conserve the insurance business already procured through him, make every
attempt to ensure remittance of the premiums by the policyholders within the stipulated time, by giving notice to
the policyholder orally and in writing;

FSE: Every FSE shall abide by the code of conduct prescribed by the respective regulatory/statutory authority
which oversees that particular activity.

Violation of Code of Conduct by the ISP: The Code of Conduct specified above has to be adhered to by the
ISP. The Authority shall initiate disciplinary action against the ISP and the IMF they are representing for any
non compliance.

SCHEDULE X
Maintenance of Professional Indemnity Insurance
The insurance cover must indemnify an insurance marketing firm against:

a. any error or omission or negligence on their part or on the part of their employees (including ISPs, FSEs)
and directors;

b. any loss of money or other property for which the Insurance Marketing Firm is legally liable in
consequence of any financial or fraudulent act or omission;

c. any loss of documents and costs and expenses incurred in replacing or restoring such documents;

d. dishonest or fraudulent acts or omissions by Insurance Marketing Firms’ employees or former employees.

The indemnity cover:

a. shall be on a yearly basis for the entire period of registration;

b. shall not contain any terms to the effect that payments of claims depend upon the insurance marketing firm
having first met the liability;

c. shall indemnify in respect of all claims made during the period of the insurance regardless of the time at
which the event giving rise to the claim may have occurred.

Provided that an indemnity insurance cover not fully conforming to the above requirements shall be permitted
by the Authority in special cases for reasons to be recorded by it in writing.

The un-insured excess in respect of each claim shall not exceed five percent of the capital employed by the
insurance marketing firm in the business.
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4. The insurance policy shall be obtained from any registered insurer in India who has agreed to:

a. provide the Insurance Marketing Firm with an annual certificate containing the name and address,
including the registration number of the Insurance Marketing Firm, the policy number, the limit of
indemnity, the excess and the name of the insurer as evidence that the cover meets the requirements of the
Authority;

b. send a duplicate certificate to the Authority at the time the certificate is issued to the Insurance Marketing
Firm; and

c. inform the Insurance Marketing Firm immediately of any case of voidance, non-renewal or cancellation of
cover mid-term.

5. Every insurance marketing firm shall—

a. inform immediately the Authority should any cover be cancelled or voided or if any policy is not renewed;

b. inform immediately the insurer in writing of any claim made by or against it;

c. advise immediately the insurer of all circumstances or occurrences that may give rise to a claim under the
policy ; and

d. advise the Authority as soon as an insurer has notified that it intends to decline indemnity in respect of a

claim under the policy.

FORM A
[See regulation 4]

Insurance Regulatory and Development Authority of India (Registration of Insurance Marketing Firm)

Name of the applicant:

Address of the Registered

Office

Regulations, 2015
Application for Insurance Marketing Firm Registration

Application for grant of registration

Address for Communication

Telephone No.

Mobile No.

Fax No.

Email

Website

Instructions for filling up the form:

It is important that before this application form is filled in, the regulations made by the Authority are studied carefully.

Applicants must submit a duly completed application form together with all appropriate, supporting documents to the

Authority.

Application for registration will be considered only if it is complete in all respects.

Applicants should sign the applications themselves.

Information which needs to be supplied in more details may be given on separate sheets which should be attached to the
application form.
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1.1
1.2

Address for

1.4
1.5

1.6

1.7

PARTICULARS OF THE APPLICANT

Name of the Applicant:

Address - Principal Place of business/Registered Office.
Pin Code Email
Tel No. Fax No.

Correspondence:
Pin Code Email
Tel No. Fax No.

** (Attach List of Addresses of Branch Offices if any)

Name and Designation of the Principal Officer:

Area of operation (See Regulation 19)

District | State

Insurance Activities proposed to be undertaken by the applicant:

SL.No. Details of Activities please ‘tick’ wherever applicable
1. undertaking back office activities of insurers as allowed
in the Guidelines on Outsourcing Activities by Insurance
Companies issued by the Authority
2. becoming approved person of Insurance Repositories
3. Undertaking survey and loss assessment work by

employing on their rolls licensed surveyor & loss
assessors

Other financial products proposed to be marketed by the applicant:

SL.No. Details of products please ‘tick’ wherever applicable
1 mutual funds of mutual fund companies regulated by
SEBI
2 pension products regulated by PFRDA
3 other financial products distributed by SEBI licensed
Investment Advisors
4 banking/ financial products of banks/ NBFC regulated by
RBI
5 Non-insurance products offered by Department of Posts,

Government of India
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2. ORGANISATION - STRUCTURE
2.1 Status of the Applicant:

(e.g. Limited company-Private/Public, LLP/ Cooperative Society. If listed, names of Stock Exchanges and latest
share price to be given)

Category of Applicant Details of Date of Incorporation | Place of Name of stock
Registration
Exchanges
DD MM _YYYY Incorporation (In case of listed
Company)

2.2 List of major shareholders (holding 5% and above of applicant directly or along with associates

Share holding as on:

Name of No. of Shares held | % of total paid up capital of | Whether any of the shareholders holds a license
shareholder the company issued by any other regulatory body/government or
holds any shareholding in an entity licensed by any

regulatory body/government, including IRDA. If
yes, please specify

2.3 Particulars of all Directors/Partners

Name Designation/Position Qualification Share in applicant entity | Directorship in other
companies

2.4 Name and activities of associate companies/concerns

Name of Company/Firm Address Type of activity handled| Nature of Interest of

Promoter/Shareholder/
Director

2.5 Name and Address of the Principal Bankers of the applicant

The IMF and ISPs working under them may open account with those Bankers who have entered into an

agreement with the Authority for providing information relating to payments made by IMF to ISPs on a regular
basis for monitoring)

2.6 Name and address of the statutory auditors
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3. BUSINESS INFORMATION :

3.1  Three years business plan document with projected volume of activities and income for which registration sought
is to be specifically mentioned and attached to this application.

3.2 Organization Chart separately showing functional responsibilities to be enclosed.
3.3 Details of infrastructure like office space, equipment and manpower available with the applicant.

3.4 Names of insurance companies with whom the applicant proposes to work with (to provide consent letters from
respective insurance companies).

3.5 Any other information considered relevant to the nature of services rendered by the applicant.
4. FINANCIAL INFORMATION :
Net Worth

Note: Please enclose Chartered Accountant’s certificate on the net worth of the applicant along with the certified
financial statements as per regulation.

5. OTHER INFORMATION :

5.1  Details of all settled and pending disputes™*:

Nature of dispute Name of the party Pending/settled

** Attach sheet if required
5.2 Details, if any of any economic offences by the applicant or any of the Directors, in the last three years.
5.3  Declaration of Fit & Proper Criteria ( As per Annexure 1)
6. Documents attached (As per Annexure 2):
7. Fee Payment:

Details of Payment:

Demand Draft No. Date
Name of the Bank:
Other modes of payment:

Note: A non-refundable fees of Rs. (Plus service Tax) as specified in Regulation 4 of IRDA of India
(Registration of Insurance Marketing Firm) Regulations, 2015

8. Undertaking

8.1 Whether any person directly or indirectly connected to applicant has been refused for any registration/ license
by the Authority in the past.

Name of the Person Relationship with the applicant Date and Reason for refusal

For the purpose of this sub-clause, the expression “directly or indirectly connected” means a relative in the case of any
individual, and in the case of a firm or a Company or a body Corporate-an associate, a subsidiary, an interconnected
undertaking or a group Company of the applicant
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8.2 Details about the Principal Officer of the Applicant:

Full Name Mention Mr/Mrs
Address

Date of Birth Phone No.
Nationality Cell No.
Position in the organization Fax No.

Current Position Held from Email ID
Description of Duties/Responsibilities

Qualifications, Experience & Achievements

Educational Qualification

Name of the Country Qualification Year of Study

Institute

Professional Qualification

Name of the Country Qualification Year of Study

Institute

Working Experience

Name of the Nature of Business Designation Description Period
Employer of Duties

8.3 List of proposed ISPs responsible for soliciting and procuring Insurance Business

Name Address Qualification Pan No. or Previous Bank Account
(Including details | Aadhaar No. Employment, No., Name of
of IMF Exam and address please specify in | the Bank and
Passing, specify case of an Branch
certificate No.) insurance agent

name of the
insurer and
license No.
8.4 List of proposed employees responsible for undertaking insurance service activities
Name Address Qualification Pan No. or Previous Employment, please Bank
Aadhaar No. specify in case of an insurance | Account No.,
surveyor, please provide the Name of the
address .
license number Bank and

Branch
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8.5 List of proposed FSEs responsible for marketing of other financial products :

Name Address Qualification Pan No. or Details of Bank Account
Aadhaar No. certificate/license No., Name of the
Address issued by Bank and Branch
statutory/regulatory/
government
Authorities
DECLARATION

(This declaration is to be signed by two of the directors or two of the partners as the case may be)

I/We hereby apply for registration .

I/We have gone through the Insurance Regulatory and Development Authority of India (Registration of Insurance
Marketing Firm) Regulations, 2015 and am/are satisfied that—

a) I/We am/are eligible to apply for the insurance marketing firm’s registration.

b) I/We state that I/We have truthfully and fully answered the questions above and provided all the information
which might reasonably be considered relevant for the purposes of my/our registration.

c¢) I/We declare that the information supplied in the application form is complete and correct.

d) I/We undertake that I/We shall not allow or offer to allow, either directly or indirectly, as an inducement to any
person, any rebate of the whole or part of the remuneration earned by me/us during the registration period.

e) I/We undertake to service the run-off business on the books at the time of cancellation or non-renewal of

registration subject to six months limit placed elsewhere.

f) I/We declare that I/we do not possess an insurance agent license under section 42 of the Act, as amended from
time to time.

For and on behalf of

Name

Designation

Name

Designation
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Annexure - 1

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
(REGISTRATION OF INSURANCE MARKETING FIRM) REGULATIONS, 2015

Declaration and Undertaking for Principal Officer/Directors/Managing Partners
(A separate form needs to be submitted by each individual)

S. No.

Fit & Proper Criteria

Yes/No (If Yes, furnish full details)

a)

Have you ever registered or obtained license from any of the
regulatory authorities under any law such as SEBI, RBI, IRDAI,
PFRDA, FMC etc.

b)

Have you carried on business under any name other than the
name stated in this application.

)

Have you ever been refused or restricted by any regulatory
authority to carry on any business, trade or profession for which
a specific license registration or other authorization is required
by law.

d)

Have you been ever censured or disciplined or suspended or
refused permission or license or registration by any regulatory
authority to carry on any business activity.

e)

Have you been subject to any investigations or disciplinary
proceeding or have been issued warning or reprimand by any
regulatory authority.

Have you been convicted of any offence or subject to any
proceedings under any law

g)

Have you been banned from entry at any profession/occupation
at any time.

h)

Details of prosecution, if any, pending or commenced or
resulting in conviction in the past for violation of economic
laws and regulations.

i)

Details of criminal prosecution, if any, pending or commenced
or resulting in conviction in the past against you.

J)

Do you attract any of the disqualifications envisaged under
Section 164 of the Companies’ Act 2013?

k)

Have you been subject to any investigation at the instance of
Government department or agency?

)

Have you at any time been found guilty of violation of rules/
regulations/legislative requirements by customs/excise/income
tax/foreign exchange/other revenue authorities.

m)

Have you at any time come to the adverse notice of a regulator
such as SEBI, IRDAI, MCA, PFRDA.

(Though it shall not be necessary for a candidate to mention in
the column about orders and findings made by regulators which
have been later on reversed/set aside in toto, it would be
necessary to make a mention of the same, in case the reversal/
setting aside is on technical reasons like limitation or lack of
jurisdiction, etc. and not on merit. If the order of the regulator is
temporarily stayed and the appellate/court proceedings are
pending, the same also should be mentioned).

n)

Has any of your group company/associate company/related
party been carrying any license issued by the IRDAI.

0)

Any other explanation/information considered relevant for
judging fit and proper criteria.
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Undertaking

I confirm that the above information is, to the best of my knowledge and belief, true and complete. I undertake to keep
the Authority fully informed, as soon as possible, of all events, which take place subsequent to my appointment, which
are relevant to the information provided above.

Signature

Name

Designation

Date:

Place:

Annexure 2
INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
(REGISTRATION OF INSURANCE MARKETING FIRM) REGULATIONS, 2015
Documentation to be attached for obtaining Fresh Insurance Marketing Firm Registration
[See regulation 4 and Point 6 of the Form A]

A.  Submission of Completed Application.

a) Submission of relevant information as required in the FORM A.

b) Remittance of requisite fee by demand draft payable at Hyderabad, as prescribed under Regulation 4 of IRDA of
India (Registration of Insurance Marketing Firm) Regulations, 2015.

c) Submission of charter documents of the applicant (Memorandum and Articles of Association/Byelaws as the case
may be).

d) Declaration of Fit & Proper criteria from Principal Officer, Directors and Managing Partners (separately for each
person) to be provided in the ‘Fit and Proper Form’.

e) Details of infrastructure along with supporting evidence thereof like ownership/lease agreement papers with regard
to office space/equipment/trained manpower, etc. for the registered office and the branch offices at various
locations.

f) Projections of administrative expenses, salaries and wages and other expenses, draw the revenue account, the profit
and loss account and the balance sheet for next 3 years.

g) Organization chart giving a complete picture of the company’s activities like IT, risk assessment, claims
settlement, marketing, accounts, back office etc.

h) Bring on record any other information, which is relevant to the nature of services rendered by the applicant for the
growth and promotion of insurance business.

i)  Any other requirements as deemed necessary by the authority.

B. Signatories

a) Two Directors should sign the Application Form and the various formats mentioned above.

b) The above list of documents/requirements is indicative only and not exhaustive. The additional documents may be
required based on, pattern of shareholding, any other matter required as per IRDA of India (Registration of Insurance
Marketing Firm) Regulations, 2015.

C. Personal Presentation

The applicant on fulfilling the given requirements to the satisfaction of the Authority may be required to appear before
the Authority for a presentation of business plans in connection with the application.
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Form B
INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
(Registration of Insurance Marketing Firm) Regulations, 2015 FORM B [See regulations 10]
REGISTRATION

In exercise of the powers conferred by sub-section (1) of Section 42D of the Insurance Act, 1938 (4 of 1938) as amended
from time to time, the Authority hereby grants a registration to to act as under that
Act.

Registration Code for the Insurance Marketing Firm is

1. The IMF shall be allowed to operate in
District State
2. Scope of Activities
Soliciting or Procuring Insurance Products Yes/No
Insurance Service Activities
a) Undertaking back office activities of insurers a) Yes/No
b) Become approved person of IRs b) Yes/No
c¢) Undertaking survey and loss assessment c) Yes/No
work
Distribution of other Financial Products Yes/No
This Registration shall be valid from to

This Registration is subject to the Act, as amended from time to time, Insurance Regulatory and Development
Authority Act, 1999 (4 of 1999) and Insurance Regulatory and Development Authority of India (Registration of
Insurance Marketing Firm) Regulations, 2015 and shall not be construed to be in compliance with or in
conformity to any other Act, rules or regulations.

Place :

By Order

Date

For and on behalf of

Insurance Regulatory and Development Authority of India
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA (REGISTRATION OF
INSURANCE MARKETING FIRM) REGULATIONS, 2015

FORM D
[see regulation 14]
CERTIFICATE OF RENEWAL OF REGISTRATION

Registration No:

1. In exercise of the powers conferred by sub-section (3) of Section 42D of the Insurance Act, 1938 (4 of 1938) as
amended from time to time, the Authority hereby renews the registration of M/S
under Reg. ---- of the IRDA of India (Registration of Insurance Marketing Firm)
Regulations, 2015, and the Insurance Regulatory and Development Authority Act, 1999 ( 4 of 1999) for the period
to
2. The IMF shall be allowed to operate in

Revenue District State

3. Scope of Activities

Soliciting or Procuring Insurance Products Yes/No

Insurance Service Activities

a) Undertaking back office activities of insurers d) Yes/No
b) Become approved person of IRs e) Yes/No
¢) Undertaking survey and loss assessment f) Yes/No
work
Distribution of other Financial Products Yes/No
4. Issued at Hyderabad on day of ---------mmemmemmee- Two thousand-------------
5. This registration shall be valid from to

6. This registration is subject to the Act, as amended from time to time, Insurance Regulatory and Development
Authority Act, 1999 (4 of 1999) and Insurance Regulatory and Development Authority of India (Registration of
Insurance Marketing Firm) Regulations, 2015 and shall not be construed to be in compliance with or in conformity
to any other Act, rules or regulations.

Place :

By Order
Date

For and on behalf of

Insurance Regulatory and Development Authority of India
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INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
(REGISTRATION OF INSURANCE MARKETING FIRM) REGULATIONS, 2015
FORM C
[SEE REGULATION 17]

DUPLICATE CERTIFICATE OF REGISTRATION

Registration No:

In exercise of the powers conferred by sub-section (1) of Section 42D of the Insurance Act, 1938 (4 of 1938) as amended
from time to time, the Authority hereby grants a registration to act as
Insurance Marketing Firm under that Act.

1. The IMF shall be allowed to operate in

District State

2. Scope of Activities-

Soliciting or Procuring Insurance Products Yes/No

Insurance Service Activities

d) Undertaking back office activities of insurers g) Yes/No
e) Become approved person of IRs h) Yes/No
f) Undertaking survey and loss assessment i)  Yes/No
work
Distribution of other Financial Products Yes/No

3. Registration Code for the Insurance Marketing Firm is

4. This registration shall be valid from to

5. This registration is subject to the Insurance Act, 1938, as amended from time to time, Insurance Regulatory and
Development Authority Act, 1999 (4 of 1999) and Insurance Regulatory and Development Authority of India
(Registration of Insurance Marketing Firm) Regulations, 2015 and shall not be construed to be in compliance with or
in conformity to any other Act, rules or regulations.

Place:

By Order
Date :

For and on behalf of

Insurance Regulatory and Development Authority of India
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Insurance Regulatory and Development Authority of India

Application for Duplicate Registration

I agree to inform you that my/our registration No has been

a) Lost
b) Destroyed
¢) Mutilated

By the following reasons

Fee payment: A non-refundable fee of Rs. 1000 will need to be paid to IRDAI

Payment details:

Demand Draft No: Date: Name of the bank:

Other modes of payment:

Declaration

I hereby apply for the duplicate certificate of registration under regulation 18. We therefore request the authority to
kindly issue a duplicate certificate of registration in light of the circumstances explained above.

I solemnly declare and confirm that the particulars given above are true to the best of
my knowledge and belief.

For and on behalf of

(Signature and Name of Applicant) (Signature & Name of Applicant)

{Block Letters} {Block Letters}

Place:

Date:
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FORM AA
[See regulation 14]

Insurance Regulatory and Development Authority of India (Registration of Insurance Marketing Firm)
Regulations, 2015

Application for Renewal of Insurance Marketing Firm registration

PARTICULARS OF THE APPLICANT

1.1 Name of the Applicant:

1.2 Address - Principal Place of business/Registered Office.

Pin Code Email

Tel No. Fax No.
1.3 Address for Correspondence:

Pin Code Email

Tel No. Fax No.

** (Attach List of Addresses of Branch Offices if any)
1.4 Area of operation (See Regulation 19)

District State Approved/Proposed Name and Designation
of the Principal Officer

2. ORGANISATION - STRUCTURE
2.1 Status of the Applicant:

(e.g. Limited company-Private/Public, LLP/ Cooperative Society. If listed, names of Stock Exchanges and latest share
price to be given)

Details of Name of stock

Category of Applicant Registration Date of Incorporation | Place of exchanges

(In case of listed

DD MM _YYYY Incorporation
Company)
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2.2 List of major shareholders (holding 5% and above of applicant directly or alongwith associates

Share holding as on:

Name of shareholder No. of Shares held % of total paid up capital of the company
23 Particulars of all Directors/Partners
Name Designation/ Qualification Share in applicant Directorship in other
Position Company companies
24 Name and activities of associate companies/concerns
Name of Company/Firm Address Type of activity Nature of Interest Nature and
handled of Promoter/Director interest of

applicant company

Whether any one or more directors/shareholders of the associate companies/ concern are interested in the applicant's
business.

2.5 Name and Address of the Principal bankers of the applicant (State Bank of India)
2.6 Name and address of the statutory auditors
3. BUSINESS INFORMATION

Details of infrastructure like office space, equipment and manpower available with the applicant (in case of additional
areas of operation).

4. FINANCIAL INFORMATION :-
Net Worth

Note: Please enclose Chartered Accountant’s certificate certifying the net worth of the applicant alongwith the
certified financial statements for preceding 3 years.

5. OTHER INFORMATION, IF ANY
5.1  Details of all settled and pending disputes™*:

Nature of dispute Name of the party Pending/settled

** Attach sheet if required
5.2 Details, if any of any economic offences by the applicant or any of the Directors, in the last three years.

5.3  Declaration of Fit & Proper Criteria (As per Annexure 1).
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6. Documents attached (As per Annexure 1):
7. Fee Payment:

Details of Payment:

Demand Draft No: Date:
Name of the Bank:

Other modes of payment:

Note: A non-refundable fees of Rs. (Plus service Tax) as specified in Regulation 14 of IRDA of India
(Registration of Insurance Marketing Firm) Regulations, 2015

8. Undertaking

8.1 Whether any person directly or indirectly connected to applicant has been refused for the registration in
the past or not

Name of the Person Relationship with the applicant Date and Reason for refusal

For the purpose of this sub-clause, the expression “directly or indirectly connected” means a relative in the case of
any individual, and in the case of firm or a Company or a body Corporate-an associate, a subsidiary, an
interconnected undertaking or a group Company of the applicant

8.2 Qualification & Experience Details of The Principal Officer of The Applicant

Details of the Principal Officer

Full Name Mention Mr/Mrs
Address

Date of Birth Phone No.
Nationality Cell No.
Position in the organization Fax No.

Current Position Held from Email ID

Description of Duties/Responsibilities

Qualifications Experience & Achievements

Name of the | Country Qualification Year of Study
Institute

Professional Qualification

Name of the | Country Qualification Year of Study
Institute

Working Experience

Name of the | Nature of Business Designation Description of | Period
Employer Duties
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8.3 List of Employees who will be responsible For Soliciting And Procuring Insurance Business

Name Address Qualification(Including Prior Previous Details of
Insurance Broking Exam Experience Employment Responsibilities
Passing) (Including
Insurance
Broking Exam
Passing)
DECLARATION

(This declaration is to be signed by two of the directors, two of the partners as the case may be)

I/We hereby apply for renewal of registration.

I/We have gone through the Insurance Regulatory and Development Authority of India (Registration of Insurance
Marketing Firm) Regulations, 2015 and am/are satisfied that—

g) I/We am/are eligible for renewal of insurance marketing firm’s registration.

h) I/We state that I/We have truthfully and fully answered the questions above and provided all the information

i)
i)

which might reasonably be considered relevant for the purposes of my/our registration.
I/We declare that the information supplied in the application form is complete and correct.

I/We undertake that I/We shall not allow or offer to allow, either directly or indirectly, as an inducement to any
person, any rebate of the whole or part of the remuneration earned by me/us during the registration period.

k) I/We undertake to service the run-off business on the books at the time of cancellation or non-renewal of

registration .
For and on behalf of
Name Name
Designation Designation

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
(REGISTRATION OF INSURANCE MARKETING FIRM) REGULATIONS, 2015

Documentation to be attached for renewal of Insurance Marketing Firm Registration

A. Submission of Completed Application.

a)
b)

c)

d)

e)
f)

g
h)

)

Submission of relevant information as required in the FORM D.

Remittance of requisite fee by demand draft payable at Hyderabad, as prescribed under Regulation 14 of IRDA of
India (Registration of Insurance Marketing Firm) Regulations, 2015.

Declaration of Fit & Proper criteria from Principal Officer, Directors and Managing Partners (separately for each
person) to be provided in the ‘Fit and Proper Form’.

Details of infrastructure along with supporting evidence thereof like ownership/lease agreement papers with regard
to office space/ equipment/ trained manpower, etc. for areas of operation (existing and proposed).

Renewal training certificate for 25 Hrs. undergone by the Principal Officer.
Copies of Professional Indemnity insurance policies for last three years.
Copies of previous three years annual reports.

Bring on record any other information, which is relevant to the nature of services rendered by the applicant for the
growth and promotion of insurance business.

Any other requirements as deemed necessary by the authority.
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B. Signatories
a) Two Directors and the Principal Officer should sign the Application Form and the various formats mentioned above.

b) The above list of documents/requirements is indicative only and not exhaustive. The additional documents will be
advised based on, pattern of shareholding, any other matter required as per IRDA of India (Registration of Insurance
Marketing Firm) Regulations, 2015 and views of the Authority.

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA
(REGISTRATION OF INSURANCE MARKETING FIRM) REGULATIONS, 2015
CERTIFICATE TO ACT AS INSURANCE SALES PERSON FOR AN INSURANCE MARKETING FIRM
CERTIFICATENO. [ 1L 1L IC 1010101010 10 ]
NAME OF INSURANCE MARKETING FIRM:
ADDRESSS:
REGISTRATION NO.: DATE OF EXPIRY:
NAME OF THE CERTIFICATE HOLDER:
(INSURANCE SALES PERSON)

ADDRESS:

Having undergone the required training and examination conducted by the examination body is hereby
authorised to act as the Insurance Sales Person of the Insurance Marketing Firm for three years
from for procuring or soliciting insurance business, subject to the registration of IMF being in
force.

Place

Date for Insurance Regulatory and Development Authority of India

Signature of Certificate holder:

T. S. VIJAYAN, Chairman
[ ADVT.-III/ Exty./4/161/14]

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
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